163

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 529 OF 2025

IN THE MATTER OF:
IMRAAN AL KHAN . APPLICANT
VERSUS
STATE OFUP.&ORS. .. RESPONDENT(S)
INDEX
S.NO. | PARTICULARS PAGE NO.
1. REPORT ON BEHALF OF RESPONDENT NO. 2 &

3 IN COMPLIANCE OF THE ORDER DT.
15.10.2025 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL, NEW DELHI

ANNEXURES

2. COPY OF THE INSPECTION REPORT DT.
14.01.2026 ANNEXED HEREWITH AS
ANNEXURE R-1.

3. COPY OF THE CPCB GUIDELINES ANNEXED
HEREWITH AS ANNEXURE R-2.
4. COPY OF THE UP-BRICK KILN (SITING

CRITERIA FOR ESTABLISHMENT) RULES, 2012
HAS BEEN ANNEXED HEREWITH AS
ANNEXURE R-3
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3. COPY OF THE SC ORDER ANNEXED
HEREWITH AS ANNEXURE R-4.

6. COPY OF THE CPCB GUIDELINES ANNEXED
HEREWITH AS ANNEXURE R-5.

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

COUNSEL FOR STATE OF U.P.
Bhanwar09jadon09@gmail.com| 9639286572

Date: 17.01.2026
Place: NOIDA
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, /
PRINCIPAL BENCH, NEW DELHI 4\ / & e
ORIGINAL APPLICATION NO. 529 OF 2025 /

IN THE MATTER OF:

IMRAAN ALIKHAN . APPLICANT
VERSUS

STATEOF UP.&ORS. .. RESPONDENT(S)

REPORT ON BEHALF OF RESPONDENT NO. 2 & 3 IN COMPLIANCE

OF THE ORDER DT. 15.10.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL, NEW DELHI

I Ankit Singh. aged about 38 years S/o Ajit Singh presently posted as Regional

Officer, Ghaziabad , do hereby solemnly affirm and state on oath as under:

1. That I am the Deponent in the above captioned matter and am fully
conversant with the facts of the case and is competent and authorized to

swear the present affidavit.
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. That in the present matter, the Applicant has made allegation with respect to
illegal operation of the brick kiln in violation of environmental norms and
also not conforming with the siting criteria as per The Uttar Pradesh Brick

Kilns (Siting Criteria for Establishment) Rules 2012 issued on 27.06.2012.

4. That the above-captioned matter was last listed for hearing on 15.10.2025,
wherein the Hon’ble Tribunal directed as under:
“1. In this original application (OA), applicant has alleged that respondent
no.l11-M/s. SPR Brick Field is located inKhasra No.1044 Village
GohraAlamgirpur, Tehsil and District Hapur, Uttar Pradesh and Brick kiln
is operating even though Consent To Operate (CTO) has expired on
31.07.2023. Applicant further submits that respondent no.11 brick kiln has
been set up in violation of the siting criteria which has been prescribed

under the Uttar Pradesh Brick Kilns (Siting Criteria For Establishment)




II.

6.

i)
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Rules, 2012. The said brick kiln is violating the environmental norms and
creating health hazard.

2. OA raises substantial issue relating to compliance of environmental
norms.

4. Ms. Priyanka Swami, Advocate accepts notice on behalf of respondents no.

1,5, 6,7, 8 &9 and seeks four weeks’ time to file the reply”

INSPECTION OF THE SAID UNIT ON 14.01.2026

That in compliance of the aforementioned order, the inspection of the said
unit was carried out by the UPPCB on 14.01.2026.That the representative of
the brick kiln was present alsoat the site.

A Copy of the inspection report dt. 14.01.2026 has been annexed herewith as

ANNEXURE R-1.

O})servations during inspection:

That the observations during the said inspections are as under:
The brick kiln in question M/s SPR Brick field is located at Khasra No
1044, village GohraAlamgeerpur, Kithorroad, Tehsil-Garhmukteshwar,
District Hapur and the said unit comes under Orange Catergory as per

CPCB guidelines.
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A Copy of the CPCB guidelines has been annexed herewith as
ANNEXURE R-2.

The applicant has made allegation that the brick kiln has been established
against the siting criteria mentioned in The Uttar Pradesh Brick Kiln
(Siting Criteria for establishment) Rules, 2012. However, the aforesaid
guidelines came effect from 27.06.2012, but the brick has been
Establishment before aforesaid siting criteria, hence the guidelines of Zila
Panchayat byelaws for brick kiln was considered.

A Copy of the UP-Brick Kiln (Siting Criteria for establishment) Rules,
2012 has been annexed herewith as ANNEXURE R-3.

The Additional Chief Executive Officer Zila Panchayat Hapur vide its
letter dated 26.09.2019 has issued a certificate that the said brick kiln
was operated from year 2012-13 to 2016-17 previously known by the
name M/s Azad brick field and there after the brick kiln is being
operated in the name of M/s SPR Brick field by Shri Shiv Kumar
sharma Proprietor. According to the said letter the brick kiln was
established as per guidelines of Zila Panchayat byelaws.

Copy of letter dated 26.09.2019 has been annexed with ANNEXURE R-

las Annexure-1.
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In regards to siting criteria under the Zila Panchayat byelaws for brick

kiln, during inspection siting measurement were verified as Zila

Panchayat siting criteria byelaws, which is mentioned below:-

Status of brick | Distance from brick | Siting Criteria as per Particulars Sr.
kiln with | kiln Zila Panchayat No.
reference to byelaws for brick kiln
Zila Panchayat
byelaws
Complying Village-Gohra 200 meter Distance from 1.
Alamgeerpur -525 meter habitation.
North-East
Complying 200 meter Distance from 2.
e Primary School Hospital, School,
and Janta Inter Public Building,
College - - 950 Religious places.
meter North-East
o  Mosque-700
meter North-East
Complying Ganga Expressway -600 50 meter Distance from 3.
meter National Highway
Complying No District road exits 25 meter Distance from main 4,
nearby the brick kiln. District  road/PWD |
road.
Complying One small orchard of | East-West-1.5 KM Distance of brick kiln 5,'
mango - 350 ' meter | North South-300 meter. | from mango orchard.
North-West

Copy of Zila Panchayat byelaws

ANNEXURE R-1 Annexure-2.

v)

on 02.03.2020 which was valid up to 31.07.2023.

for brick kiln has been annexed with

The first consent to operate in the year 2020 was issued to the brick kiln

Copy of CTO dated 02.03.2020 hasbeen annexed with ANVNEXURE R-1

asAnnexure-3.
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At present the brick kiln in new name of M/s N R BRICK FIELD (OLD
NAME SPR BRICK FIELD), VILLAGE GOHRA ALAMGEERPUR,
HAPUR has applied consent to operate for operation of brick kiln on
14.01.2026, which is under process.

A Copy of the Application for CTO has been annexed with ANVNEXURE
R-1 asAnnexure-4.

The production capacity of brick kiln is 25000, Nos brick/day. The brick
kiln has converted from natural draft to induced draft with rectangular
shape and Zig-Zag setting. During the visit ID fan was found installed
as an air pollution control system for discharge of emission through
chimney. Chimney about 115 feet high from ground level has been
installed for the dispersion of the emission which was found to be
with the standards.

The Hon'ble Supreme Court has issued orders in Civil Appeal Diary No
18213/2021 NCR Brick Kiln Association Vs Central Pollution Control
Board and others that the Brick Kiln situated in the National Capital
Reason with be operated only from 01 March to 30 June. At the time of
inspection the Brick Kiln was not found to be operating in compliance
with the said orders.

A Copy of the SC order has been annexed herewith as ANNEXURE R-4.
LEY




171

ix)  During the visit no fuel stored in the brick kiln premises as the brick kiln
is not in operation in compliance to the directions of Hon'ble Supreme
Court.

x) The brick kiln has installed monitoring facility i.e.monitoringplatform,

ladder and port hole.

Conclusion/Recommendation:-

i. In view of abovefacts the brick kiln has been granted CTO in the year2020
on the basis of the guidelines of Zila Panchayat byelaws. The said brick kiln
is established before the siting criteria The Uttar Pradesh Brick Kiln (Siting
Criteria for Establishment) Rules, 2012. However the said brick kiln is
operated to the Zila Panchayat siting criteria byelaws.

ii.  The brick kiln should have internal paving road to prevent fugitive emission
during vehicle movement.

iii.  Water sprinklers are required to be deployed for control of fugitive emission.

iv.  The brick kiln should developed an adequate green belt along the periphery
of brick kiln for control of fugitive emission as well as dust control.
Photographs of site taken during -. visit has been attached within the

ANNEXURE R-1.
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III. ACTIONS TAKEN

7. That the UPPCB vide notice dt. 14.01.2026 issued directions to theProject
Proponentnot to operate brick kiln without having valid CTO from UPPCB

and alsoto ensure environmental norms.
Copy of letter dated 14.01.2026 has been annexed with ANNEXURE R-1 as

Annexure-3.

IV. CALCULATION OF EC

8. That it is worthwhile to mention here that the Hon'ble Supreme Court in the
matter of DPPC. Vs. Lodhi Property Co. Ltd. Etc., Civil Appeal No(s). 757-

760 of 2013, vide order dt. 04.08.2025 in Para 39(b) and (c) directed as

under:

“b. We direct that the Pollution Control Boards can impose and collect as
restitutionary and compensatory damages fixed sums of monies or require
furnishing bank guarantees as an ex-ante measure towards poténtial
environmental damage in exercise of powers under Sections 33Aand 314 of
the Water and Air Acts.

c. It is further directed that the power to impose or collect restitutionary or
compensatory damages or the requirement to furnish bank guarantees as an
ex-ante measure under Sections 334 and 314 of the Water and Air Acts shall
be enforced only after detailing the principle and procedure incorporating
basic principles of natural justice in the subordinate legislation.”
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9. Therefore, in accordance withthe aforementioned order, the UPPCB cannot
impose or collect environmental compensation. However, the Environmental
Compensation has been calculated with respect to past violations. That the
said calculation is as under:

As per CPCB guidelines

EC per day per brick kiln = 6,250/-

That the said brick kiln is operating without consent for the year 2023-24
and 2024-25

Brick kiln operated during 1** March to 30™ June for both the years which is
=122 days

Therefore,

EC for 2023-24= 122 x 6,250 = 7,62,500

And 2024-25 =122 x 6,250/- = 7,62,500

Hence, Total EC to be imposed = Rs. 15,25,000/-

A Copy of the CPCB guidelines have been annexed herewith as

ANNEXURE R-3.

10.Hence, the present affidavit is being submitted for the kind perusal of the

Hon’ble Tribunal. It is prayed that the same be taken on record
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VERIFICATION

Verified at Ghaziabad on this 17 day of January, 2026, that the contents of
the above affidavit from paragraphs 1 to 10 are believed to be true and

correct to the best of my knowledge and belief. No part of it is false and

e
.
3{

PONENT

nothing material has been concealed therefrom.

NOTARY PUBLIG
Ghaziabad (U.P)
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Inspection of site in question in compliance to the Hon'ble National Green Tribunal New
Delhi order Dated 15.10.2025 in the matter of OA No 529/2025 Imran Ali Khan Versus
State of Uttar Pradesh & Ors.

Back Ground:-

The Applicant has made allegation with respect to illegal operation of the brick kiln in violation
of environmental norms and also not conforming with the siting criteria as per The Uttar
Pradesh Brick Kilns (Siting Criteria for Establishment) Rules 2012 issued on- 27.06.2012.
Hon'ble National Green Tribunal passed directions on 15.10.2025, the relevant para of the said
order is as here under:-

"1. In this original application (OA), applicant has alleged that respondent no.11-M/s. SPR
Brick Field is located in Khasra No.1044 Village Gohra Alamgirpur, Tehsil and District Hapur, Uttar
Pradesh and Brick kiln is operating even though Consent To Operate (CTO) has expired on 31.07.2023.
Applicant further submits that respondent no.11 brick kiln has been set up in violation of the siting
criteria which has been prescribed under the Utiar Pradesh Brick Kilns (Siting Criteria For

Establishment) Rules, 2012. The said brick kiln is violating the environmental norms and creating

health hazard.

2. QA raises substantial issue relating to compliance of environmental norms.

4. Ms. Priyanka Swami, Advocate accepts notice on behalf of respondents no. 1, 5, 6, 7, 8 & 9 and seeks
Jour weeks’ time to file the reply"”

In Compliance to the direction of Hon'ble National Green Tribunal inspection of site in
question was carried out by under signatory on 14-01-2026 during inspection Shri Mukesh
Bhatti representative of brick kiln was present at site. The factual status are as under:-
Observations:-
I.  The brick kiln in question M/s SPR Brick field is located at Khasra No 1044, village
Gohra Alamgeerpur, Kithor road, Tehsil-Garhmukteshwar, District Hapur.

II.  The applicant has made allegation that the brick kiln has been established against the
siting criteria mentioned in The Uttar Pradesh Brick Kiln (Siting Criteria for
establishment) Rules, 2012. However the aforesaid guidelines came effect from
27.06.2012, but the brick has been Establishment before aforesaid siting criteria, hence
the guidelines of Zila Panchayat byelaws for brick kiln was considered.

III. The Additional Chief Executive Officer Zila Panchayat Hapur vide its letter no 1690
dated 26.09.2019 has issued a certificate that the said brick kiln was operated from year
2012-13 to 2016-17 previously known by the name M/s Azad brick field and there after
the brick kiln is being operated in the name of M/s SPR Brick field by Shri Shiv Kumar
sharma Proprietor. According to the said letter the brick kiln was established as per
guidelines of Zila Panchayat byelaws. Copy of letter dated 26.09.2019, which is
annexed as Annexure-1.

IV. In regards to siting criteria under the Zila Panchayat byelaws for brick kiln, during
inspection siting measurement were verified as Zila Panchayat siting criteria byelaws,

which is mentioned below:-


Free Hand

Free Hand

FreeText
ANNEXURE R-1
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Sr. | Particulars Siting Criteria as | Distance from brick kiln | Status of brick
No. per Zila kiln with
Panchayat reference to Zila
| byelaws for brick | Panchayat
I kiln _ byelaws
| 1. | Distance from | 200 meter Village-Gohra Alamgeerpur ; Complying
| habitation. . | -525 meter North-East ' —
| 2. | Distance from 200 meter | e Primary School and ' Complying
' | Hospital,  School, | I Janta Inter College —
Public  Building, | | 950 meter North-East
Religious places. e Mosque-700 meter
Ly _ | North-East i
3. | Distance from 50 meter Ganga Expressway -600 Complying
.| National Highway _ L . |meter |
' 4. | Distance from main | 25 meter No District road exits nearby Complying
| | District road/PWD | the brick kiln.

| ..._..r_oa_d_’_ - S 1 T — . Al - - i

‘ 5. | Distance of brick | East-West-1.5 KM | One small orchard of mango Complying [
kiln from mango | North South-300 | — 350 meter North-West ‘

‘ | orchard. | meter. | |

Copy of Zila Panch_ayat byelaws for brick kiln is annexed as Annexure-2.

V.  The first consent to operate in the year 2020 was issued to the brick kiln on 02.03.2020
which was valid up to 31.07.2023. Copy of CTO dated 02.03.2020 is annexed as
Annexure-3.

VI. At present the brick kiln in new name of M/s N R BRICK FIELD (OLD NAME SPR
BRICK FIELD), VILLAGE GOHRA ALAMGEERPUR, HAPUR has applied consent
to operate for operation of brick kiln on 14.01.2026, which is under process.
Application for CTO is annexed as Annexure-4.

VII.  The production capacity of brick kiln is 25000, Nos brick/day. The brick kiln has
converted from natural draft to induced draft with rectangular shape and Zig-Zag
setting. During the visit ID fan was found installed as an air pollution control system
for discharge of emission through chimney. Chimney about 115 feet high from ground
level has been installed for the dispersion of the emission which was found to be with
the standards.

VIII. The Hon'ble Supreme Court has issued orders in Civil Appeal Diary No 18213/2021
NCR Brick Kiln Association Vs Central Pollution Control Board and others that the
Brick Kiln situated in the National Capital Reason with be operated only from 01 March
to 30 June. At the time of inspection the Brick Kiln was not found to be operating in
compliance with the said orders.

IX.  During the visit no fuel stored in the brick kiln premises as the brick kiln is not in
operation in compliance to the directions of Hon'ble Supreme Court.

X.  The brick kiln has installed monitoring facility i.e. monitoring plat form, ladder and

port hole.
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Conclusion/Recommendation:-

Re

L.

In view of above facts the brick kiln has been granted CTO in year 2020 on the basis
of the guidelines of Zila Panchayat byelaws. The said brick kiln is established before
the siting criteria The Uttar Pradesh Brick Kiln (Siting Criteria for Establishment)
Rules, 2012. However the said brick kiln is operated to the Zila Panchayat siting criteria
byelaws.

The brick kiln should have internal paving road to prevent fugitive emission during

vehicle movement.

3. Water sprinklers are required to be deployed for control of fugitive emission.

The brick kiln should developed an adequate green belt along the periphery of brick
kiln for control of fugitive emission as well as dust control.

UPPCB issued direction to brick kiln on 14-01-2026 not to operate brick kiln without
having valid CTO from UPPCB and also and ensuring environmental norms. Copy of
letter dated 16.01.2026 is annexed as Annexure-S.

Photographs of site taken during visit is given below:-

The above report is submitted for kind perusal and consideration.

wdeWr
1 (Vipul Kurriar)
A.E.E.
nal officer.
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=< U.P. Pollution Control Board

= CONSENT ORDER
Ref No. - 86235/UPPCB/Circlel(UPPCBHO)/CTO/air/HAPUR/2020 Dated : 02/03/2020
To,

Shri SHIVKUMAR SHARMA

M/s SPR BRICK FIELD

village gohra alagirpur, HAPUR,245101
HAPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SPR BRICK FIELD

Reference Application No. 7467802 Dated : 02/03/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s SPR
BRICK FIELD. under Air Act 1981. It is being authorised for said emissions, as per the standards,
in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 02/03/2020 to 31/07/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Dighally signed by
Utsav Utsav Sharma
Date: 2020.03.02

Sharma i REGIONAL OFFICER, GHAZIABAD

Enclosed : As above
(condition of consent):

Copy to:  CEO-1, UPPCB, LUCKNOW

REGIONAL OFFICER, GHAZIABAD

v



3(a)
3(b)

3(c)

182

U.P. Pollution Control Board

Dated : 02/03/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of BRICK-20000 NOS/DAY.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details l

S.No Air Polution | Type of Fuel Stack No. Parameters :I Height
Source
1 BRICK Kilns Coal 1 Particulate | As per CPCB
Matter Norms

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail B
S.Neo Stack No Parameter Standard
1 1 Particulate Matter | As per CPCB Norms

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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1. The Brick kiln shall comply with all conditions mandated in Environmental Clearance.

2. Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive
dust emission from Brick kiln operations

3. Brick kiln shall install/maintain flue gas monitoring platform/port hole/ladder attached to stack at
all times.

4. Brick kiln shall submit quarterly monitoring report of stack and ambient air quality from a
certified/approved/NABL accredited Laboratory.

5. Brick kiln shall use good quality pulverized coal only for firing. This consent shall be deemed
void if any unauthorized/restricted fuel like rubber/scrap/tyre/ oily residue/ pet coke/ plastic/ leather
cutting etc. is used.

6. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with
proper system for water sprinkling within its premises.

7. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and
Demolition Waste Management Rules, 2016.

8. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of
Environment (Protection) Act, 1986.

9. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain
prior approval before making any modification in product/process/fuel failing which consent would
be deemed void.

10. Brick kiln shall not operate D.G set without acoustic enclosure.

11. Kiln shall abide by directions given by Hon'ble Supreme Court, Hon’ble High Court, National
Green Tribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution
Control Board and Uttar Pradesh Pollution Control Board for protection and safeguard of
environment from time to time. 12. Brick kiln shall provide permission to this office issued by Zila
Panchayat, GST and Mining Department within three month from date of issue of this consent to
operate.

13. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely
affected.

14. The brick kiln should installed lightning arrestor as per the PWD norms or any other standard
design for brick kiln to avoid the damage to stack caused due to lightning attack.

15. Compliance report of this consent order must be sent to this office within two months.

16. Ash content should be used for low lying land filling in a scientific manner.

17. The brick kiln must ensure full compliance of prescribed emission standards as notified by
Ministry of Environment and forest, Govt. of India via serial No. 74 of Schedule I in notification no.
GSR 543(E) Dated 22.07.2009 issued under Environment (Protection) Rules. 1986 and as Amended.
18. The brick kiln should regularly maintain Air Pollution Control System (APCS) so that it meet
stipulated standards.

19. The brick kiln shall be comply the conditions regarding fly ash utilization notified by MOEF &
CC Govt.of India from time to time.

20. The industry shall meet the following National Ambient Air Quality standards in respect of
Noise. Day time (6 AM to 10 PM) - 75 dB (A) Night time (10 PM to 6 AM) - 70 dB (A)

21. Brick Kiln is liable to pay compensation for any environmental damage caused by it, as fixed by
the Hon’ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board
and Uttar Pradesh Pollution Control Board.

22. The applicant shall make an application along with prescribed fee for grant of renewal of consent
at least 30 days before the date of expiry of this consent. ,

23. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack
height standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.
24. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if
applicable. If the brick kiln fails to submit the revised/extended lease deed one month prior to the
expiry of the same, then the earlier consent fee deposited by the Brick Kiln will stand forfeited and
the brick kiln will have to apply fresh consent along with the requisite consent fee.

25. The brick kiln will not start any mining activity viz-a viz the operation of this brick kiln is
concerned, without obtaining Environmental Clearance from the Competent Authority prescribed for
said purpose. The Brick kiln will obtain Environmental Clearance under EIA notification for mining
of brick clay to be used as raw material for the manufacture of Bricks.

26. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection.

27. Not with standing anything contained in this conditional letter or consent, the Board hereby
reserves the right and powers under Section 27(2) of the Water (Prevention & Control of Pollution)
Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and its amendments thereof to review any and/or all the conditions imposed
herein above and to make such variations as deemed fit for the purpose of the Acts by the Board.
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28. In case of failure to comply with any of the consent conditions, the consent order issue to you
stands automatically revoked without any notice on this behalf.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed

goav  wimm REGIONAL OFFICER, GHAZIABAD

Sharma 13:12:32 +05'30'
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U.P. Pollution Control Board

il

CONSENT ORDER

Ref No. - Dated : 02/03/2020
86236/UPPCB/Circle1(UPPCBHO)/CTO/water/H
APUR/2020
To,

Shri SHIVKUMAR SHARMA

M/s SPR BRICK FIELD

village gohra alagirpur, HAPUR,245101

HAPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SPR BRICK FIELD

Reference Application No :7467839 Dated :02/03/2020

[

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SPR BRICK FIELD is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 02/03/2020 to 31/07/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Utsav  poniae

sharma eiean REGIONAL OFFICER, GHAZIABAD

Enclosed : As above
(condition of consent):

Copy to:  CEO-1, UPPCB, LUCKNOW

REGIONAL OFFICER, GHAZIABAD
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.SPR BRICK FIELD vide

Consent Order No. 7467839/ Water Dated : 02/03/2020

4(a)

A(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of BRICK-20000 NOS/DAY.
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point

1 Domestic DRAIN Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 0.8 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
“S.No ‘ Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the eftfluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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1. The Brick kiln shall comply with all conditions mandated in Environmental Clearance.

2. Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive
dust emission from Brick kiln operations

3. Brick kiln shall install/maintain flue gas monitoring platform/port hole/ladder attached to stack at
all times.

4. Brick kiln shall submit quarterly monitoring report of stack and ambient air quality from a
certified/approved/NABL accredited Laboratory.

5. Brick kiln shall use good quality pulverized coal only for firing. This consent shall be deemed
void if any unauthorized/restricted fuel like rubber/scrap/tyre/ oily residue/ pet coke/ plastic/ leather
cutting etc. is used.

6. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with
proper system for water sprinkling within its premises.

7. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and
Demolition Waste Management Rules, 2016.

8. Brick Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of
Environment (Protection) Act, 1986.

9. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain
prior approval before making any modification in product/process/fuel failing which consent would
be deemed void.

10. Brick kiln shall not operate D.G set without acoustic enclosure.

11. Kiln shall abide by directions given by Hon'ble Supreme Court, Hon’ble High Court, National
Green Tribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution
Control Board and Uttar Pradesh Pollution Control Board for protection and safeguard of
environment from time to time. 12. Brick kiln shall provide permission to this office issued by Zila
Panchayat, GST and Mining Department within three month from date of issue of this consent to
operate.

13. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely
affected.

14. The brick kiln should installed lightning arrestor as per the PWD norms or any other standard
design for brick kiln to avoid the damage to stack caused due to lightning attack.

15. Compliance report of this consent order must be sent to this office within two months.

16. Ash content should be used for low lying land filling in a scientific manner.

17. The brick kiln must ensure full compliance of prescribed emission standards as notified by
Ministry of Environment and forest, Govt. of India via serial No. 74 of Schedule I in notification no..
GSR 543(E) Dated 22.07.2009 issued under Environment (Protection) Rules. 1986 and as Amended.
18. The brick kiln should regularly maintain Air Pollution Control System (APCS) so that it meet
stipulated standards.

19. The brick kiln shall be comply the conditions regarding fly ash utilization notified by MOEF &
CC Govt.of India from time to time.

20. The industry shall meet the following National Ambient Air Quality standards in respect of
Noise. Day time (6 AM to 10 PM) - 75 dB (A) Night time (10 PM to 6 AM) - 70 dB (A)

21. Brick Kiln is liable to pay compensation for any environmental damage caused by it, as fixed by
the Hon’ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board
and Uttar Pradesh Pollution Control Board.

22. The applicant shall make an application along with prescribed fee for grant of renewal of consent
at least 30 days before the date of expiry of this consent.

23. Any amendments/revisions made by the Board/CPCB/MOEEF in the APCS/emission/stack
height standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.
24. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if
applicable. If the brick kiln fails to submit the revised/extended lease deed one month prior to the
expiry of the same, then the earlier consent fee deposited by the Brick Kiln will stand forfeited and
the brick kiln will have to apply fresh consent along with the requisite consent fee.

25. The brick kiln will not start any mining activity viz-a viz the operation of this brick kiln is
concerned, without obtaining Environmental Clearance from the Competent Authority prescribed for
said purpose. The Brick kiln will obtain Environmental Clearance under EIA notification for mining
of brick clay to be used as raw material for the manufacture of Bricks.

26. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection.

27. Not with standing anything contained in this conditional letter or consent, the Board hereby
reserves the right and powers under Section 27(2) of the Water (Prevention & Control of Pollution)
Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and its amendments thereof to review any and/or all the conditions imposed
herein above and to make such variations as deemed fit for the purpose of the Acts by the Board.
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28. In case of failure to comply with any of the consent conditions, the consent order issue to you
stands automatically revoked without any notice on this behalf.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digltally signed by
UtSaV Utsav Sharma

Date: 2020.03.02

Sharma 5w REGIONAL OFFICER, GHAZIABAD
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Application No : 35313355

FORM II

[See paragraphs 11 (2) and 12 (1)}
APPLICATION FOR CONSENT TO OPERATE AN INDUSRTIAL PLANT, UNDER SECTION
25 OF THE WATER (PREVENTION & CONTROL OF POLLUTION) ACT, 1974 AND UNDER
SECTION 21 OF THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

From

N R BRICK FIELD OLD NAME SPR BRICK FIELD, KHASRA NO. 1043, 1044, 1068, 1069,
VILLAGE GOHRA ALAMGIRPUR, HAPUR,HAPUR,

GOHRA ALAMGIRPUR,

Hapur,

HAPUR

To

The Member Secretary

Uttar Pradesh State Pollution Control Board/Committee
T.C.12V, Vibhuti Khand, Gomti Nagar,
Lucknow(226010).

Sir,

I/ We hereby apply for Consent to operate an industrial plant or renewal of consent under section 25
of the Water (prevention & control of pollution) act, 1974 (6 of 1974) or for amended product,
operation or process, or treatment and discharge of sewage / trade effluent and under section 21 of
the Air (prevention & control of pollution) act, 1981 (14 of 1981) or for amended product, operation
or process, or treatment and emission or continuation of emission of air pollutants.

from a land / premises owned by M/s.

at location

as per the details given below:

"This is computer generated document from OCMMS by UPPCB"
N R BRICK FIELD OLD NAME SPR BRICK FIELD,KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR, HAPUR HAPUR,, 35313355
Pagel
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TO BE FILLED BY APPLICANT

PART A: GENERAL

S. No. Required Details :
1.0 Project Details
1.1 Name of the Project / N R BRICK FIELD OLD NAME SPR BRICK FIELD
Industry / TSDF
1.2 Project Proposal hew
1.3 Details of KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR, HAPUR
Environment
Clearance
. KHASRA NO. 1043, 1044, 1068, 1069,
14 ﬁdsltress of the Site / Plot / SugrlNo VILLAGE GOHRA ALAMGIRPUR, HAPUR
i Village GOHRA ALAMGIRPUR
Tehsil Hapur
District HAPUR
State /UT Uttar Pradesh
Pin code 245101
2.0 Details of Applicant/ Occupier
2.1 Name of the Applicant|: |MUKESH BHATI
/ Occupier
2.2 Designation P
2.3 Nationality of the NG
Occupier
: S v KHASRA NO. 1043, 1044, 1068, 1069,
24 ggl('ll;eessgondence g::z étblt‘l ;::g’ o VILLAGE GOHRA ALAMGIRPUR, HAPUR
i ; i KHASRA NO. 1043, 1044, 1068, 1069,
Villige M wamECIty VILLAGE GOHRA ALAMGIRPUR. HAPUR
’ KHASRA NO. 1043, 1044, 1068, 1069,
Tehsil / Taluk VILLAGE GOHRA ALAMGIRPUR, HAPUR
District HAPUR
State / UT UTTAR PRADESH
Pin code 245101
25 Contact Details of : [Name & Designation 1. PARTNER
Plant Head with: e-mail address 1. rakeshbrick.257@rediffmail.com
Alternate details Landline Number 1. 0000000000-00000000000
Mobile Nmber 1. 9310994647

"This is computer generated document from OCMMS by UPPCB"
N R BRICK FIELD OLD NAME SPR BRICK FIELD,KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR, HAPUR HAPUR, 35313355

Page2
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3.0

Legal Status of the Company

31

Individual /
Proprietary concern /
Partnership firm /
Joint family concern /
Private Limited
Company / Public
Limited Company /
Foreign Company /
Limited Liability
Partnership.

Note: Registration
Number and
Authority shall be
mentioned.

Proprietary concern

3.2

Central Govt. / State
Govt. / Central PSU /
State PSU / Joint
Venture (Pvt. +
Govt.), (Govt. +
Govt.), (Pvt. + Pvt.)

Proprietary concern

"This is computer generated document from OCMMS by UPPCB"

N R BRICK FIELD OLD NAME SPR BRICK FIELD,KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR, HAPUR HAPUR,, 35313355

Page3
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1 4.0 Location of the Project /Industry/Activity:
4.1 Location :
4.2 Bounded Latitudes p
(North)( 8 digit after
decimal
4.3 Bounded Longitudes g
(East)(8digit after
decimal
4.4 Located in Eco- Major towns and Cities
Sensitive Zone of
Protected Area,
Coastal Regulation
Zone, Biosphere,
Reservoir, Forests,
Mangroves, Rivers,
Archeological
monuments, Critically
Polluted Area, Non-
attainment Cities,
Polluted River
Stretch, Hill stations
(altitude &gt; 600M),
Major towns and
. |Cities
4.5 Survey of India Topo b
Sheet Number
4.6 Land details (as per Owned/Leased © . |Leased
Panchayat, Tehsil, Total Area in Ha :[NA
District) a) Non-Forestin Ha | [NA
b) Forest in Ha ©|NA
Annual Lease Value, | |NA
in case of Leased in
Rs.
Buildup AreainSq. [ |NA
M.
Green Belt cover in % |- [NA
of total area
4.7 Extent of Land in Sq. Own-Agricultural £ [NA
m Industrial ©[Na
Converted - |NA
' Industrial Area : [NA
a) Applied and not i [NA
allotted
b) Applied and allotted|: |NA
c). Leased - [NA

"This is computer generated document from OCMMS by UPPCB"

N R BRICK FIELD OLD NAME SPR BRICK FIELD KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR, HAPUR HAPUR,, 35313355

Paged
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5.0 Category & Classification of the Project/Industry/Activity :

5.1 Category of Category . |ORANGE
Industry(Red, Pollution Index NA
Orange, and Green)

5.2 Industrial Sector/Tvpe|: 5.2 Brick Manufacturing - Brick kilns using biomass as fuel

5.3 Grossly : [No
Polluting/17Category/

Others

54 Scale of Industry Total Capital 421
based on Capital Investment (Rs.)

Investment (Micro/ Scale/Classification small
Small /Medium
/Large))

5.5 Products / By- Products/ By-products |: |Capacity
Products: RED BRICKS 25000
Manufacturing NIL 0
capacity (TPD/TPA)

5.6 Raw Materials / Raw Materials Consumption
Chemicals CLAW, WATER CLAW, WATER
Consumption for
manufacturing
capacity (TPD &

TPA)

5.7 Brief manufacturing Scred
Process with process
flow chart and
Material Balance,

Advantage of
Technolegy etc.

5.8 Date / Expected date 10/81/2912
of commencement of
production

5.9 Number of people to o
be employed

5.10 Industry Shifts/ Shifts(I/II/III) & in 24
Weekly off Hours

Weekly off in days 55

5.11 Use of Hazardous S. |[Chemicals HS Code [Storage Daily
Chemicals as per No capacity consumption
MSHIC Rules 1 [NA NA NA NA

5.12  |Insurance under PLI a. Policy No. & Year NA
Act, 1991 for which taken:

b. Insurance NA
Company:
c. Validity: NA
d. Indemnity Limit NA
(Rs):

NA

e. Contribution to
ERF (Rs):

"This is computer generated document from OCMMS by UPPCB"
N R BRICK FIELD OLD NAME SPR BRICK FIELD,KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR, HAPUR HAPUR,,35313355

Pages
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PART B: WASTE WATER ASPECTS

6.0

Water Consumption and Wastewater Generation

6.1

Source of Water

[Ground Water (within premises)]

6.2

Authority Granting permission
& Quantity permitted

Authority:

[UPGWD]

Quantity:

[2]

6.3

Water Consumption (KLD) for
manufacturing capacity

[2]

6.4

Water Usage for manufacturing |:

capacity

Purpose

Domestic

6.5

Wastewater Generation (KLD)
for manufacturing process

[1.6]

Wastewater from various
sources

Purpose

KLD

Domestic

1.6

6.6

Wastewater Treatment Systems |:

Tvpe of Effluent

KLD

Treatment System

Any other

1.6

Septic tank

6.7

Details Sewage Treatment

Plant(s)

S. No.

Capacity of
STPs

KLD

1

SEPTIC TANK

1.6

Mode of disposal of treated
effluent

Septie fank

6.8

Details Effluent Treatment
Plant(s)

S. No.

Capacity of
ETPs

KLD

1

SEPTIC TANK |!.6

Mode of disposal of treated
effluent

NA

6.9

Capacity of treated effluent
sump / guard pond, if any

NA

6.10

Schematic diagram of the
treatment scheme with
inlet/outlet characteristics of
each Unit operation/process

Attached

6.11

Quality of Effluent before &
after treatment (at the final
outlets) in respect of pH, SS,
TDS and constituting major
ions, BOD/COD, Oil & Grease,
and relevant metals and
nutrients as per the
process/standards. (Attach
analysis report of untreated and
treated effluent from the EPA
recognized Lab)

Note: For proposed unit furnish
expected characteristics of the
effluent

Attached

“"This is computer generated document from OCMMS by UPPCB”
N R BRICK FIELD OLD NAME SPR BRICK FIELD,KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR, HAPUR,HAPUR,, 35313355

Page6
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6.12

Name of NA

River/Creek/Estuary/Drain
(owner of sewer)/Sea/Land
connected to ETP

6.13

Details of Solid Wastes . |INA
separately for '"Hazardous' and
'Other' wastes covered under
H&OW Rules, 2016 and other
solid wastes not covered under
H&OW Rules, 2016,including
their management system

6.14

Details of treatment- NA

performance and
environmental-compliance
monitoring and reporting
system

6.15

Any relevant information not NA

covered in the above items

"This is computer generated document from OCMMS by UPPCB”

N R BRICK FIELD OLD NAME SPR BRICK FIELD,KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR, HAPUR,HAPUR, 35313355

Page7
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PART C: AIR EMISSION ASPECTS
(Information required in case of industrial establishments having chimneys)

7.0 AIR EMISSION ASPECTS

7.1 Fuel Consumption per Hour |: S. |Fuel Quantity Ash% [S%
and TPD for manufacturing No
capacity 1 |Wood 2.5 10 10
7.2 Details of Stack (Process, fuel, D.G):
a. Number of stacks and vents with height and diameter(m)
b. Quality and quantity of stack emissions from each stack and vent
¢. Major industrial processes / sources of fugitive emission
d. Brief account of air pollution control units to deal with the emission
Stack |Attached to |Fuel Height |Diamete Pollutants |Control Port Hole &
(m) r (m) system Platform
1 Furnace WOOD 2.5 2.5 YES Others YES
7.3 D.G. Sets : 8. No |{KVA Acoustic status Height (m)
1 NA NA NA
7.4 Quality of source emission : Attached
(before treatment/ control) and
after treatment/ controlled
emission (at stacks/vents) in
respect of PM, SO2, NOx, and
other relevant air pollutants as )
per the process/standards.
(Attach analysis reports of
stack emissions from the EPA
recognized Lab)
Note: For proposed unit
furnish expected
characteristics of the emissions
1.5 Odorous compounds, if any : NA
and control measures provided
7.6 Details of : A
treatment/controlperformance
and environmentalcompliance
monitoring and reporting
system
7.7 Any relevant information not |: NA

covered in the above items
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PART D:HAZARDOUS WASTE ASPECTS
(Information required in case of industrial establishments generating Hazardous Waste)

8.0 Hazardous Waste Management

8.1 Process generating : S.  |Process Clause of Quantity/
Hazardous waste No Schedule I Annum
8.2 Consent / Authorization . S. No_[Activity Please tick
Required for 1 Generation
2 Collection
3 Storage
4 Transportation
5 Reception
6 Reuse
7 Recycling
8 Recovery
9 Pre-processing
10 Co-processing
11 Utilization
12 Treatment
13 Disposal
14 Incineration
83 Technical Capabilities / " S. No [Capabilities :
Facilities
84 Nature (Characteristics of |: |2 Handled per annum:
wastes) and quantity of b) Stored at any time:
waste
8.5 Mode of Management / : S.No |Disposal Please tick
Disposal of above Wastes 1. Secured storage within
industrial unit
2. Utilization with in the plants (if
not, please provide details of
utilization)
3. Common TSDF
Within the State
QOutside the State
4. Others
8.6 Arrangement for
transportation of H.-W. to
actual users / TSDF
8.7 Details of the environmental |:

safeguards and
environmental facilities
provided for safe handling of
all the wastes;
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8.8 Hazardous and other wastes
Generated as per these rules
from storage of hazardous
Chemicals as defined under
the Manufacture, Storage
and Import of Hazardous
Chemicals Rules, 1989.
8.9 For Treatment, storage and |: 1. Please provide details of the facility including:
disposal facility (TSDF) a) Location of site with layout map :
operators Not Attached
b) Safe storage of the waste and storage capacity :
€) Treatment processes and their capacities:
d) Secured landfills:
€) Incineration, if any:
f) Leachate collection and treatment system:
) Firefighting systems:
h) Environmental management plan including monitoring:
i) Arrangement for transportation of waste from generators:
2. Please provide details of any other activities
undertaken at the TSDF site:
Note:

1. In case of renewal of authorization, previous authorization numbers and dates and provide copies of annual returns of last three years
including the compliance reports with respect to the conditions of Prior Environmental Clearance, wherever applicable.

2. Provide copy of the Emergency Response Plan (ERP) which should address procedures for dealing with emergency situations (viz.
Spillage or release or fire) as specified in the guidelines of CPCB. Such ERP shall comprise the following, but not limited to:

3. Provide undertaking or declaration to comply with all provisions including the scope of submitting bank guarantee in the event of spillage,
leakage or fire while handling the hazardous and other waste.

* Containing and controlling incidents so as to minimise the effects and to limit danger to the persons, environment and property;
» Implementing the measures necessary to protect.persons and the environment;

* Description of the actions which should be taken to control the conditions at events and to limit their consequences, including a
description of the safety equipment and resources:available;

» Arrangements for training staff in the duties which they are expected to perform;
* Arrangements for informing concerned authorities and emergency services; and
» Arrangements for providing assistance with off-site mitigatory action.
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8.10

For Recyclers or pre-
Processors or co-processors
or users of hazardous or
other wastes)

a) Nature and quantity of different
wastes received per annum from
domestic sources or imported or
both

b) Installed capacity as per
registration issued by the District
Industries Centre or any other
authorized Government agency.

Not Attached

of wastes including the storage
capacity.

¢) Provide details of secured storage |

d) Process description including
process flow sheet indicating
equipment details, inputs and
outputs (input wastes, chemicals,
products, by-products, waste
generated, emissions, waste water,
etc.).

Not Attached

¢) Provide details of end users of
\products or by-products.

f) Provide details of pollution
control systems such as Effluent
Treatment Plant, scrubbers, etc.
including mode of disposal of waste

g) Provide details of occupational
health and safety measures:

Central Pollution Control Board
guidelines? If yes, provide a report
on the compliance with the '
guidelines.

h) Has the facility been set up as per ||

i) Arrangements for transportation
of waste to the facility:

8.11

Any relevant information
not Covered in the above
items

PART E: PAYMENT DETAILS

9.0 Pavment Details

9.1

Payvment Mode

Online

9.2

Transaction Details in case
of online

Payment will be done On Single Window Portal

9.3

Draft details in case of
offline

Amount(Rs):

Draft No:

In favour of:

Bank Name:

Date:

9.4

Amount of Fee paid

Rs.75000.0

DECLARATION
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a. I/'We declare that the above furnished information is true and correct to the best of my/our knowledge. I/We am/ are aware that furnishing any
wrong information is punishable under Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981, Section 42(f) of the Water
(Prevention & Control of Pollution) Act, 1974

b. I / We hereby submit that in case of any change from what is stated in this application in respect of raw materials, products, process of
manufacture and treatment and/or disposal of effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for Consent
shall be made and until the grant of fresh Consent is granted, no change shall be made. I/ We am/are aware that the violations of Section 21
attract penal provisions under the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981, the violations of Section 25

attract penal provisions under the relevant provisions of the Water (Prevention & Control of Pollution) Act, 1974

¢c. I/ We herewith submit an affidavit on the basis of which consent to Operate will be issued to me/us and I/ We will be held responsible under
Section 39 of the Air (Prevention & Control of Pollution) Act, 1981/under Section 45(A) of the Water (Prevention & Control of Pollution) Act,

1974 for any misleading / wrong representation.

d. I/ We undertake to furnish any other information within one month of its being called by the State Board.

Date: 2026-01-14 Name & Signature of the Occupier/
Place: HAPUR Authorized Signatory
MUKESH BHATI

Mandatory Documents to be enclosed for grant of Consent to Operate:

1. Licenses / Certificates:

(a) Legal Status of Company:
i. Partnership / Proprietary / Compaty etc.; or
ii. SSI/ MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;

(b) Location of the Project:
i. Industrial Area: Allotment letter from the respective Industrial Area Development Board /Corporation / Land
Possession Certificate; or
ii. Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from concerned Authority /
Rent (or) Lease Agreement in case of the property is on rent / lease;

(¢) Mining Project: Mineral Mining Lease permission granted by the Department of Mines SS & Geology, if
applicable;
(d) Environmental Clearance issued by the competent authority

(e) Investment: Charted Accountant Certificate about proposed Capital Investment.

2. Technical Details:
i. Environmental Impact Assessment Report, submitted to SEIAA of State Govt or Govt of India
ii. Project report comprising manufacturing process ,raw materials, wastewater generation from various activity,

effluent treatment plant, Fuel used, Sources of emission and air pollution control devices proposed
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3. Compliance report of the consent to establish / consent to operate for expansion and renewal, as applicable.

Document List-
SchematicDiagramOfTreatmentScheme
BriefManufacturingProcessWithProcessFlow
AnalysisReportOfUntreatedAndTreated
AnalysisReportsofStackEmissions

Balance sheet Or CA Certificate
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M/s N R BRICK FIELD OLD NAME SPR BRICK FIELD
KHASRA NO. 1043, 1044, 1068, 1069, VILLAGE GOHRA ALAMGIRPUR,
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203 ANNEXURE R-2

e LIFE G2@ e s P ok
- 4 g = CENTRAL POLLUTION CONTROL BOARD
w ﬂ Lifestyle for s e watagur, &% qE Semg TRed dEe, W W
CPCB ENVIFONMENt  owtsurme o mor-owmnoms yunnarny OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
CP-18/1/2023-1PC-VI-HO-CPCB-HO Date: 12.02.2025
To

The Chairman
State Pollution Control Board/Pollution Control Committee
(As per the list)

Sub: Directions under section 18(1)(b) of the Water (Prevention & Control of Pollution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding
harmonization of classification of industrial sectors under Red, Orange, Green,
White and Blue categories.

- WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(¢) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under the
Water (Prevention and Control of Pollution) Act, 1974, is to coordinate activities of the State
Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the CPCB is to provide technical assistance and guidance to SPCBs and
PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs/PCCs were
following different criteria for the classification of industrial sectors under different categories.
Therefore. in 2012, to have uniformity in classification throughout the country, CPCB vide
letter no. B-29012/1/2012/ESS/1526-1563, dated 04.06.2012 issued directions under section
18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt and implement
standardized list of Red, Orange and Green categories of industries; and

WHEREAS, in 2016, the Central Pollution Control Board (CPCB) developed a scoring
methodology based on the Pollution Index (PI) to harmonize the criteria for classification of
industrial sectors. The Pl is determined based on Precautionary Principle- by evaluating
potential of water pollution, air pollution, and hazardous waste generation from particular
sector. CPCB vide letter no. B-29012//ESS(CPA)/2015-16, dated 07.03.2016 issued directions
under section 18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt
and implement revised classification. SPCBs/PCCs were also directed to categorize any new
or left over sectors at their level by constituting 2 Committee and following the methodology
prescribed by CPCB; and
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WHEREAS, CPCB vide letter no. B-29016/ROGW/IPC-V1/2020-21, dated
30.04.2020, issued directions under section 18(1)(b) of the Water Act, 1974 and the Air Act,
1981 to SPCBs/PCCs regarding segregated list of non-industrial sectors (activities/ facilities/
infrastructure/ services) such as sewage treatment plants, healthcare facilities, hotels, building
and construction projects, airports, highways etc. Further, CPCB also classified few additional
sectors from time to time; and

WHEREAS., based on the experience gained over the years in Pollution Index
calculation, use of cleaner fuels like PNG/CNG etc., adoption of cleaner technology resulting
in reduced emission/wastewater generation, a need was felt to revisit the classification
methodology of 2016; and

WHEREAS, during July 2023, CPCB prepared a “Draft Report on Classification of
Industrial Sectors into Red, Orange, Green and White Categories: A Tool for Progressive
Environmental Management” which was uploaded on CPCB website for seeking
comments/suggestions of the stakeholders/public on the same. The draft report was also
circulated to SPCBs/PCCs/MoEF&CC for comments; and

"WHEREAS, CPCB vide office order dated 26.09.2023 constituted a committee to
critically examine and analyse the comments/suggestions and to make recommendations for
suitable incorporation in the finalizing the methodology and classification; and

WHEREAS, based on the stakeholders’ comments, a need was felt to
promote/incentivize units for adopting measures resulting in better environmental
performance. Additionally, a requirement was also felt for separate category — Blue Category-
for essential environmental services for management of environmental pollution arising from
domestic/household activities. Accordingly, CPCB prepared an “Addendum and substitution
thereto in Draft Report on Classification of Sectors into Red, Orange, Green, White and Blue
Categories”, which was shared with SPCBs/PCCs and also uploaded on CPCB website on
11.07.2024 for seeking inputs/comments; and

WHEREAS, the amendment in Section-21 of the Air (Prevention and Contro] of
Pollution) Act, 1981 through the Jan Vishwas (Amendment of Provisions) Act, 2023 and
amendment in Section-25 of the Water (Prevention and Control of Pollution) Act, 1974 through
the Water (Prevention and Control of Pollution) Amendment Act, 2024, grant exemption to
certain categories of industries, as notified by Central Government, for obtaining consent under
these Acts; and

WHEREAS, the Ministry of Environment, Forest and Climate Change, Government of
India vide notification no. G.S.R. 702(E), dated 12.11.2024 granted exemption of consent
under the Water Act, 1974 and the Air Act, 1981 to exemption of Consent to Establish (CTE)
and Consent to Operate (CTO) to all industrial plants having pollution index score upto 20 (at
present total 39 industrial sectors under white categorics as per 2016 methodology) subject to

Page 2 of 5

©




205

condition that such plant shall inform in writing to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC); and

WHEREAS, the MoEF&CC vide letter no. Q-15012/2/2022/-CPW-Part (1)/e-240741,
dated 14.11.2024 has issued Standard Operating Procedure for implementation of the said
Notification dated 12.11.2024. The SOP includes the following provisions for White categories
of industries:

i.  Industry to intimate to concerned SPCB/PCC about operations and self-declare the
compliance with prevalent rules & regulations,

i,  Concerned SPCB/PCC to maintain separate list of such industries/activities, and

iii. ~ Concerned SPCB/PCC to ensure that no activities other than those intimated, are carried
out by exempted units,

WHEREAS, the Committee constituted by CPCB evaluated the comments,
incorporated the suitable changes and finalized the revised methodology as well as
classification of sectors. Final report in this regard titled as "Classification of sectors in to Red,
Orange, Green, White and Blue Categories (A tool for progressive environmental
management)” was submitted to Ministry of Environment, Forest and Climate Change
(MoEF&CC) for concurrence. The MoEF&CC vide letter no. Q-16017-57-2015-CPA, dated
15.01.2025 granted concurrence to the revised classification; and

WHEREAS, as per the revised methodology, the category of the sector is decided based
on the following ranges of Pollution Index:

1. Red: PI> 80,

ii. Orange: 55 <PI<80,
iii. Green: 25 <PI <55,
iv.  White: PI<25;and

WHEREAS, based on the revised methodology, CPCB has classified a total of 419
sectors and sub-sectors as under;

i.  The Red Category: 125

ii.  The Orange Category: 137
iii.  The Green Category: 94
iv.  The White Category: 54

v.  The Blue Category: 9; and

WHEREAS, the purpose of classification is to ensure that the industry is established in
a manner consistent with the environmental objectives and also to prompt industrial sectors to
adopt cleaner technologies, ultimately resulting in the generation of no or minimum pollutants.
The revised classification system also defines criteria for incentivizing such industry. The
industry may self-assess the PI score as per defined criteria and can submit application to
respective SPCBs/PCCs for consideration; and
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NOW, THEREFORE, in the exercise of the powers delegaied under Section 18(1)(b) of the
Water (Prevention & Control of Pollution) Act, 1974 and Section 18(1)(b) of the Air
(Prevention & Control of Pollution), Act, 1981 the earlier directions dated 07.03.2016 and
subsequent directions/letter in the context of categorization of industries are withdrawn with
immediate effect and following ‘Directions’ are hereby issued for compliance by all
SPCBs and PCCs:

That SPCBs and PCCs shall immediately adopt the revised methodology for
classification of sectors and list of 419 sectors/sub-sectors classified under Red,
Orange, Green, White, and Blue categorics as detailed in the attached report-
“Classification of Sectors into Red, Orange, Green, White and Blue Categories (A tool
for progressive environmental management)”.

That all pending application for consideration of consent (CTE/CTO) and future such
application shall be processed as per the revised classification. In case CTE granted
before the revised classification, applicability of CTO will be as per revised
classification.

That the revised sectors/subsectors classified under Red, Orange, Green, White, and
Blue category of sectors as given in the attached document shall be used by the SPCBs
and PCCs for consent management, inventorization of units under different categories,
siting criteria, deciding environmental surveillance frequency, calculation of
environmental compensation, etc., as per the guidelines issued from time to time.

That SPCBs and PCCs shall prepare the inventory of Red, Orange, Green, White and
Blue categories of units operating in their jurisdictions. based on the revised
classification. SPCBs and PCCs shall upload the category and sector-wise list of such
units on their website. SPCBs and PCCs shall also forward such list to CPCB, Jatest by
30.06.2025 and thereafter updated list by 30th June every year.

That the classification of sectors shall not be linked to sanction of loans/finance of bank
proceedings.

That any further addition of any new or left-out sector and their classification which is
not listed in the revised list of Red, Orange, Green, and White categories, shall be done
at the level of concerned SPCB /PCC by constituting a Committee and following
revised criteria & guidelines as detailed in the attached report and no concurrence of
CPCB shall normally be required. Intimation of same from time to time will
suffice. However, addition in Blue Category Sectors-Essential Environmental Services
for domestic waste management, will be done at the level of CPCB only. SPCBs/PCCs
may forward their proposal, if any. to CPCB in this regard.

That SPCBs and PCCs are required to prepare and submit list of additional sector
classified under white category to CPCB on annual basis, by 30" of June every year, in
the prescribed format (Annexure-V) as given in the attached report, for further
notification for exemption from consent as per the provisions of the Jan Vishwas
(Amendment of Provisions) Act, 2023, the Water Act, and the Air Act as amended
from time to time by MoEF&CC.

That SPCBs and PCCs shall constitute a- committee as prescribed in the report to
evaluate the applications of the units for incentives due to adopting measures resulting
in better environmental performance and reduction in PI score. The SPCB/PCC shall
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place the separate list of such units on their website and also submit list of such units
to CPCB on Annual Basis by 30th June every year.

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the "Action Taken
Report" in compliance with these directions to CPCB before 20.02.2025.

Encl. As above.

(Bharat Kumar Sharma)
Member Secretary

(©

Copy to:

1. The Chief Secretary of all the States and UTs
(As per the list)

2. The Secretary,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

3. The Secretary,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road, New Delhi-110 003

5. The Joint Secretary (CP Division)
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003

6. All Regional Directorates, CPCB

(As per the list) m}‘;{ﬂ
(Bharat Kunrar Sharma)

Member Secretary

©
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Address List of The Chief Secretaries of States/UTs

1.  The Chief Secretary, 2. | The Chief Secretary,
Government of Andhra Pradesh, Government of Arunachal Pradesh, ;
1% Block, Civil Secretariat,
A.P Secretariat Office, Itanagar-791111
Velagapudi- 522503
E-mail:- (cs@ap.gov.in) E-mail:- (Cs-arunachal(@pnic.in)
3 | The Chief Secretary, 4 | The Chi¢f Secretary,
Government of Assam, Government of Bihar,
Block-C,3" Floor, Main Secretariat,
Assam Sachivalaya, Patna-800015
Dispur-781006
E-mail:- (Cs-assam@hnic.in) E-mail:- (Cs-bihar@nic.in)
5. | The Chief Secretary, 6. | The Chief Secretary,
Government of Chattisgarh, Government of Goa,
Mahanadi Bhawan, Secretariat,
Mantralaya, Porvroim, Bardez,
Naya Raipur-492002 Goa-403521
E-mail:- (Csoffice.cg@gov.in) E-mail:- (Cs-goa@nic.in)
7. | The Chief Secretary, 8. | The Chief Secretary,
Government of Gujarat, Government of Haryana,
18 Block, 5 Floor, 4™ Floor, Haryana Civil Secretariat,
Sachivalaya, Sector-1,
Gandhinagar-382010 Chandigarh-160019
E-mail:- (chiefsecretary(@gujarat.gov.in) E-mail:- (cs@hry.nic.in)
9 | The Chief Secretary, 10 | The Chief Secretary,
Government of Himachal Pradesh, Government of Jammu & Kashmir,
H.P Secretariat, R. No. 2/7, 2™ Floor.
Shimla-171002 Main Building,
Civil Secretariat,
Jammu-180001
E-mail:- (Cs-hp@nic.in) E-mail;- (Cs-jandk(@hnic.in)
11. | The Chief Secretary, 12. | The Chief Secretary, I
Government of Jharkhand, Government of Karnataka,

1% Floor, Project Building, Dhurwa,
Ranchi-834004

E-mail:- (Cs-iharkhand@nic.in)

Room No. 320, 3™ Floor, Vidhan Soudha,
Bengaluru-560001

E-mail:- (cs@karnataka.gov.in)
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13. | The Chief Secretary, 14, | The Chief Secretary,
Government of Kerala, Government of Maharashtra,
Secretariat, CS office main building,
Thiruvananthapuram-695001 Mantralaya,
6" Floor, Madame Cama Road,
Mumbai-400032
E-mail:- (chiefsecy@kerala.gov.in) E-mail:- (cs@maharashtra.gov.in)
15 | The Chief Secretary, 16 | The Chief Secretary, _
Government of Manipur, Government of Mizoram,
South Block, New Secretariat Complex,
Old Secretariat, Aizwal-796001
Imphal-795001 ‘
E-mail:- (Cs-manipur@nic.in) E-mail:- (Cs miz{@rediffmail.com) |

17 | The Chief Secretary, 18. | The Chief Secretary, ‘
Government of Meghalaya, Government of Madhya Pradesh,

Main Secretariat Building, MP Mantralaya,
Room No. 316, Vallabh Bhavan,
Shillong-793001 Bhopal-462004
E-mail:- (Cso-meg@nic.in) E-mail:- (cs@mp.nic.in)
19. | The Chief Secretary, 20 | The Chief Secretary,
Government of Nagaland, Government of Odisha.
Civil Secretariat, Kohima-797004 General Administration Department,
QOdisha Secretariat,
Bhubaneswar-751001
E-mail:- (csngl@nic.in) E-mail:- (csori@nic.in) ‘
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Plamoodu, Pattom P.O Kalpataru Point, 3rd& 4th floor,
Thiruvananthapuram-695004 Opp. PVR Cinema, Sion Circle (E),
(Kerala) Mumbai- 400022 (Maharashtra)

Email:- (chn.kspcb@gov.in) Email:- (chairman@mpcb.gov.in)

15 | The Chairman 16 | The Chairman
Manipur Pollution Control Board Mizoram State Pollution Control Board
Lamphelpat, New Secretariat Complex,

Imphal West D.C. Office Complex — 795004 Khatla, Thlanmual Peng, Aizwal
(Manipur) Mizoram- 796001
Email:- (radhakishore888@gmail.com) Email:- (mpcb@mizoram.gov.in)

17 | The Chairman 18. | The Chairman -
Meghalaya State Pollution Control Board Madhya Pradesh Pollution Control Board
Arden, Lumpyngngad, ParyavaranParisar, E-5 Arera Colony
Shillong — 793014 Bhopal —- 462016
Email:- (megspcb@rediffmail.com) Email:~ (chairman-mppcb@mp.gov.in)

19. | The Chairman 20 | The Chairman f
Nagaland State Pollution Control Board Odisha State Pollution Control Board |
Signal Point, Dimapur, Paribesh Bhawan
Nagaland — 797112 A-118, Nilakanta Nagar, Unit -VIII,

Bhubaneshwar — 751012.
Email: - (npcb2@yahoo.com) Email: - (chairman(@ospcboard.org)

21 | The Chairman 22 | The Chairman
Punjab State Pollution Control Board Sikkim State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar, Department of Forest,

Prem Nagar, Patiala - 147001, Environment & Wildlife Management
Government of Sikkim, Deorali,
Gangtok, -737102 (Sikkim)

Email:- (chairman.ptl.ppcb@punjab.gov.in) Email:- (spcbsikkim@gmail.com)

23. | The Chairman 24. | The Chairman
Rajasthan State Pollution Control Board Telangana Pollution Control Board
A-4 Institutional Area, Jhalane Dungri Paryavaran Bhavan

Jaipur — 302004.
(Rajasthan)

Email:- (chairperson@rpcb.ni¢.in)

A-3, Indusirial Estate, Sanath Nagar,
Hyderabad — 500 018
(Telangana)

Email:- (chief.advisor@telangana.gov.in)




213

[75 “The Chairman 26 | The Chairman
Tripura State Pollution Control Board Tamil Nadu Pollution Control Board
Parivesh Bhawan No. 76, Mount Salai, Guindy,
Pt. Nehru Complex, Gorkhabasti P.O.,, Chennai — 600032
Kunjaban, Agartala, (Tamil Nadu)
Tripura - 799 006
Email:- (bagarwala00@gmail.com) Email-(chairman@tnpcb.gov.in)
27. | The Chairman 28. | The Chairman
Uttarakhand Pollution Control Board Uttar Pradesh Pollution Control Board
Gaura Devi Bhawan, 46 B IT Park Building No. TC-12V
Sahastradhara, Dehradun-248001 VibhutiKhand, Gomti Nagar,
Uttarakhand Lucknow-- 226010, (Uttar Pradesh)
Email:- (Secy-for-ua@nic.in) Email:- (chairman@uppcb.in)
29. | The Chairman 30 | The Chairman
Andaman & Nicobar Islands Pollution Chandigarh Pollution Control Committez
Control Committee Department of Science & Paryavaran Bhawan
Technology Madhya Marg, Sector - 19 B,
Dollyganj Van Sadan, Haddo P.O., Chandigarh - 160019.
Port Blair-744102, (Andaman & Nicobar) Chandigarh
Email:- ( secretaryuddm(@gmail.com) Email:- (cpec-chd@nic.in)
31. | The Chairman 32. | The Chairman
Delhi Pollution Control Committee Daman, Diu & Dadra Nagar Haveli Pollution
4"& 5% Floor, ISBT Building, Control Committee
Kashmere Gate, 1* Floor, Udhyog Bhavan Bhenslore,
Delhi - 110006. Dunetha Nani Daman, Daman — 396210
Email:- (chdpec@nic.in Email:- (fs-dmn-diu@nic.in)
33. | The Chairman 34. | The Chairman
Lakshadweep Pollution Control Committee Puducherry Pollution Control Committee
Lakshadweep Administration Department of Science, Technology &
Department of Science, Technology & Environment 3rd Floor, Housing Board
Environment Complex,
Kavarati - 682555. Anna Nagar, Nellithope, Puducherry — 605
(Lakshadweep) 005 '
Email:- (Ik-advisor@gov.in) Email:- (secytran@py.gov.in)
35, | The Chairman 36 | The Chairman
West Bengal Pollution Control Board Ladakh Pollution Control Committee
Paribesh Bhavan Canteen, 10A, Skara Yokma, Near KBR Airport,
Sector 111, Bidhannagar, Leh-194101
Kolkata- 700106 UT of Ladakh
West Bengal
|| Email:- (chrmn.wbpebwb@bangla.gov.in) Email:- (Admsecyutl. hfee@gmail.com) ,'




214

Address list of The Regional Directors, CPCB

B

The Regional Director (Kolkata) 2. The Regional Director(Vadodara) ]
Central Pollution Control Board Central Pollution Control Board
502, Southend Conclave Parivesh Bhawan,
1582, Rajdanga Main Road Opp. Ward No. 10 VMC Office
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FOREWORD

The concept of classifying industries into different pollution categories originated in 1989 with the Doon Valley (Uttarakhand)
Notification issued by Ministry of Environment and Forests. Subsequently the concept of pollution index was developed by Central
Pollution Control Board (CPCB) during 2016 to classify the sectors into different category. The 2016 classification helped State
Pollution Control Boards (SPCBs)/Pollution Control Committees (PCCs) in streamlining consent management, prioritizing regulatory
oversight & environmental monitoring, taking decision related to siting of units, etc. However, necessity felt for refining the concept
of calculating Pollution Index to overcome certain limitation and to bifurcate sub-sectors based on pollution load, scale of operation
etc.

Accordingly, draft methodology was prepared and widely circulated for inputs/comments/suggestions by placing the same on CPCB
website (public domain) as well as by inviting comments from MoEF&CC/SPCBs/PCCs. As of 11.08.2024, i.e. the extended date for
receipt of suggestions, CPCB received 170 representations, comprising over 700 comments fram PSUs, NGOs, industries, industrial
associations, including feedback from SPCBs of Kerala, Nagaland, Tamil Madu, Mizoram, West Bengal, Punjab and Lakshadweep.
The report has been finalised after examining al} the comments by a working committee.

The 2025 classification methodology bifurcates sub-sectors based on pollution load, scale of operation, production technology, and
type of fuel used into Red, Orange, Green, White and Blue categories. Red indicates the highest poliution potential, requiring
stringent regulatory oversight, white White signifies minimal or no poliution, with much reduced compliance burden of merely
intimation to the concerned SPCBs/PCCs. A new Blue Category has also been introduced to distinguish the Essential
Environmental Services required for management of environmental concerns arising from anthropogenic pollution due to
domestic/household activities which otherwise will have large littering potential. Additional 2 years validity for consent to operate
{as per Pollution Index) is prescribed for the blue category.

This report also outlines the implementation pathway, which includes guidelines for State Pollution Control Boards/Pallution
Control Committees to follow and implement the new classification system. Earlier classified 257 sectors have now been bifurcatea
and classified into 403 sectors {including sub sectors) and additionally, 16 new sectors have been introduced. Thus, the revised
classification of 273 key sectors comprising of total 419 sectors/sub-sectors are further classified into Red Category {125 nos.),
Orange Category {137 nos.), Green Category {94 nos.), White Category {54 nos.} and Blue Category {9 nos.). Progression between
red, orange and green categories for the industrial sectors is also incorporated based on the use of less polluting available processes
and technologies.

The report also comprises provisions for individual units to adopt cleaner technologies and practices resulting in reduction of
pollution load in any sector. Incentives, such as extended validity for Consent to Operate (CTO) and reduced inspection frequencies,
are outlined to encourage continual improvement of environmental performance. The incentive mechanism allowing progression
between categories will thereby promote Ease of Doing Business by extended consent validity and enhance duration between
inspections, thereby leading to reduced compliance burden.

To sum up, this report aims to create a more transparent, consistent, and incentivized regulatory mechanism for better
environment management, promoting sustainable industrial development and better governance. | hope the report witl be useful
to all concerned in the field of industrial pollution control in the country and would incentivise the industries to switch over to
cleaner process and technology leading to reduced air, water and soil poliution and also encourage setting up of blue category
industries.

Twould like to place on record my sincere appreciation for the hard work and valuable contributions by the CPCB team comprising
of Shri Amit R. Thakkar, Add. Director, Shri Saubhagya Dixit, Scientist D, and Dr. Anantha N. S., SSA under the guidance of ShriBharat
Kumar Sharma, Member Secretary, | would also like to extend my thanks to Dr. Prashant Gargava, former Member Secretary, Shri
P. K. Gupta, former Director and Shri Ajay Aggarwal, former Director, for their contribution. | would also express gratitude to the
Working Committee, CPCB, MoEF&CC, SPCBs/PCCs and others for their contributions in the preparation of this report.
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EXECUTIVE SUMMARY

The concept of classification of industrial sectors into red, orange, and green categories based
on the size of operations and consumption of resources was first introduced in 1989 for Doon
Valley, Uttarakhand. This classification aimed to aid decisions regarding siting of industries.
Over the period of time, this concept was extended nationwide to manage consents and
establish norms for surveillance and inspection of industry. In 2012, to have uniformity in
classification throughout the country, the Central Pollution Control Board (CPCB) issued a
standardized list of 244 sectors, classified under red (85 sectors), orange (73 sectors) and green
(86 sectors) categories.

In 2016, the Central Pollution Control Board (CPCB) developed a scoring methodology based
on the Pollution Index (PI) to harmonize the criteria for categorizing industries. This PI was
determined by evaluating water pollution, air pollution, and hazardous waste generation. Using
this methodology, CPCB classified 257 industrial sectors into four categories: Red (63 sectors),
Orange (91 sectors), Green (65 sectors), and White (38 sectors). The White category was
introduced for sectors considered "practically non-polluting” during 2016. Additionally, State
Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs) were authorized
to categorize any new or left over sectors according to the CPCB's 2016 methodology.

Further, based on the experience gained over the years, the increased use of cleaner fuels like
PNG and bio-CNG, adoption of cleaner technology resulting into reduced wastewater
generation, normalisation approach & different formula for calculating PI etc. a need was felt
to revisit the classification methodology of 2016 for several such identified areas for
improvement. Separate scoring for trade effluent and sewage effluent was also required due to
differing characteristics and treatment methods.

Considering the scope of revision, CPCB published a draft report revising the methodology for
calculating PI and accordingly classification of sectors into Red, Orange, Green, and White
categories based on pollution index range was placed in the public domain for
inputs/comments. Around 160 representations comprising more than 700 comments were
received. Based on feedback/suggestions and examination of same by the working committee
constituted for the purpose, the methodology was finalised. As per the final methodology, the
scoring criteria for the following three major pollutant groups are as follows:

i.  Water Pollutant Score (Plw): Assesses the water pollution potential considering the
oxygen demand of wastewater, other pollutants in the wastewater and quantity of
wastewater generated.

ii.  Air Pollutant Score (Pla): Evaluates the potential air pollution due to process emissions
(point source), work zone emissions (fugitive and odour) and type & quantity of fuel
used.

.ii.  Waste Pollutant Score (PIu): Considering the type and quantity of waste (which are
hazardous/toxic/infectious/bulk in nature) generated.

Each pollutant group is scored out of 100, and the Cumulative Pollution Index is calculated.
The category of the sector is decided based on the pollution index range, if PI > 80 the category
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of sector is Red, if PI ranges between 55 < PI < 80, the category of sector is orange, similarly
for the range of PI between 25 < PI < 55, the category is Green and for PI < 25, the category
of the sector is white.

Further, based on the stakeholders’ comments, a need was felt to introduce a separate “blue
category” for Essential Environmental Services (ESS) required for management of waste
generated from domestic/household activities and, an incentive mechanism to promote units in
a particular sector, taking measures resulting into better environmental performance. An
addendum was prepared, shared and presented to all SPCBs/PCCs. The addendum was also
placed in the CPCB Website on 11.07.2024 for inputs/comments. 09 representations were
received in the addendum. All representations were examined, and classification based on
revised methodology is finalised. Based on the revised methodology, CPCB has classified total
419 sectors and sub-sectors under Red (125), Orange (137), Green (94), White (54) and Blue
(9) categories.

The report introduced incentive mechanism for the units in any sector that adopt environment
friendly practices such as treatment and recovery of 100% wastewater, use of 100% cleaner
fuel/renewal energy etc. and ensuring continuous compliance. These incentives are designed
to encourage continuous improvement in environmental performance and to reward units that
demonstrate proven implementation of sustainable practices and compliances.

Following are the salient features of the revised classification methodology:

* Methodology focusses on “Potential to pollute the environment” by the sector.
* Simplified single formula for Cumulative Pollution Index for all cases.

* Equal weightage to all three pollutant groups- Air, Water, and Waste.

* Cumulative PI based on weighted proportionate scores of pollutant groups.

*  Separate scoring criteria for sectors generating sewage (such as Building & construction
projects, STPs, Airports, etc.) and bio-medical waste (Health Care Facilities).

* Introduced Blue Category for 9 sectors under Essential Environmental Services
required for management of waste generated from domestic/household activities.

* Appropriate weightage to scale of operations by introducing more slabs to bifurcates
sub-sectors based on pollution load, scale of operation, production technology and type
of fuel used.

* Introduction of sub-categories for sectors based on cleaner technologies, fuel types,
integrated/segregated operations etc.

* Motivation to industries for progressive environmental management.
* Atool to assess the Cumulative Pollution Index and category based on revised method.

This report, prepared by the Central Pollution Control Board (CPCB), presents a revised
methodology for classifying sectors based on their pollution potential. The classification aims
to enhance environmental management and regulatory oversight by classifying sectors into red,
orange, green, white, and blue categories. The report covers in detail about the genesis of

i
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classification, need for the revision of 2016 methodology, scoring methodology for calculation
of cumulative PI, etc.

The report also outlines guidelines for implementing the classification system. The
classification may be used for consent management, inspection frequency, siting criteria,
cluster development, pollution control plans, levying environmental compensation, promoting
progressive environmental management, etc.

XTI

iii
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LIST OF ABBREVIATION
CBG: Compressed Biogas
CNG: Compressed Natural Gas
CPI: Cumulative Pollution Index
CPCB: Central Pollution Control Board
CTE: Consent to Establishment
CTO: Consent to Operate
EC: Environment Compensation
ETP: Effluent Treatment Plant
EES: Essential Environmental Services
Gen-Set: Generator Set
HAPs: Hazardous Air Pollutants
HCFs: Health Care Facilities
HW: Hazardous Waste
MoEF&CC: Ministry of Environment, Forest & Climate Change
LNG: Liquefied Natural Gas
LPG: Liquefied Petroleum Gas
NGT: National Green Tribunal
NOC: No Objection Certificate
OCEMS: Online Continuous Effluent/Emission Monitoring System
PCC: Pollution Control Committee
PM: Particulate Matter
PI: Pollution Index
PlIa: Air pollutant score
PIu: Waste pollutant score
Plw: Water pollutant score
PNG: Piped Natural Gas
SPCB: State Pollution Control Board
TTZ: Taz Trapezium Zone
VOCs: Volatile Organic Compounds
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Central Pollution Control Board, Delhi

Genesis and Journey of Classification

1.1 Introduction

The notifications issued by the Ministry of Environment and Forest during 1989 for Doon
Valley, Uttarakhand introduced the concept of classification of industries as red, orange, and
green categories. The purpose of this classification was to facilitate decisions related to location
of these industries. The criteria for classification of industries was primarily based on quantity
of industrial effluent, quantity of fuel/coal, and the number of employees, and amount of waste
generated. The notification included list of 129 sectors, classified under red (45), orange (35),

and green (39) categories. The criteria used for Doon Valley Notification, 1989 is summarized

in the Figure L.

B+ Nodischarge of * Liquid effluent up 2 |
s industrial effluent to SO0 KLD which E
g * Non-Obnoxious & can be controlled g
5 non-hazardous with suitable 5
A+ industries proven technology o
+ Employees up to * Coal/fuel up to 24 B
100 TPD Z

* Process does not « Emplovees up to

involve- tanning,

dyeing, pickling. * E.g. Ceramics,
pulping, etc. tyres, soft-drinks. :

» E.g. Toys, ice wire drawing, (]
cream, candles, instant iea/cofiec, g
carpel weaving, etc. petroleum storage.

etc.

Permitted after MoEF approval

Figure I: Criteria for classification of industries in Doon Valley Notification, 1989

Subsequently, the application of this concept was extended to other parts of the country not
only for the purpose of location of industries, but also for the purpose of consent management

and formulation of norms related to surveillance/inspection of industries. As the State Pollution

Control Boards (SPCBs) and Pollution Control Committees (PCCs) were following different
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categorization of industries, to maintain the uniformity across the country, during 2012, CPCB

issued a list of 244 sectors, classified under red (85), orange (73) and green (86) categories.

In order to harmonize the criteria for categorization, during the year 2016, CPCB developed
the scoring methodology to classify the industries based on the Pollution Index (PI) which was
a function of water pollution, air pollution and hazardous waste generation. Based on this
methodology, CPCB has classified 257 sectors under red (63), orange (91), green (65) and
white (38) categories and directed SPCBs/PCCs to adopt the same. During 2016, CPCB
introduced white category as a new category for such sectors which are “practically non-
polluting”. SPCBs/PCCs were also empowered to categorize any new/left-out sector at their
own level, following the methodology prescribed by CPCB. Additionally, during 2020, CPCB
also segregated the list of non-industrial operations/facilities. The overall journey of

classification may be understood with the help of milestone chart shown in Figure II.

1989- ( \ \
2011 | y! e | 2023
i st
MoEF Extenssion of CPCB issued | classification Segregated ISt b, b sned drats
notification for concept to ] . of non
harmonized list based on ; . for revised
Doon Valley, other parts of £ 944 sector llution ind industrial methodology
Uttarakhand the country ° ectors poliution index | operations S
| |
& ® @

Figure II: Genisis and journey of classification of sectors

The concept of categorization is based on the “Precautionary Principle”, which focuses on
potential of industries to pollute the environment. The purpose of categorization is to ensure
that the industry is established in a manner consistent with the environmental objectives and to
prompt industrial sectors to adopt cleaner technologies, ultimately resulting in generation of

minimum pollutants.

ok e ok okok
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Modified Methodology for Classification

2.1 Need and scope for revision of methodology
Based on the experience gained over the years, a need was felt to revisit the 2016 methodology

for classification of sectors considering following scope of improvement:
i. Assessment of Pollution Index:

The category of any industrial sector depends on the Pollution Index (PI), which comprises of
scores of three pollutant groups i.e., air pollution, water pollution and hazardous waste. The
water and air pollutants were each assigned a weight of 40%. However, the hazardous waste

generation was given 20% weightage in pollution index.

As per the classification methodology of 2016, in case of absence of any pollutant groups,
pollution index was normalized to 100. As a result, different formulas were required to compute

pollution index.

Further, the normalization method has certain limitations while comparing pollution potential
among sectors having scores for all three pollutant groups verses score only for any one/two
pollutant group(s). Moreover, it was also observed that in some sectors normalization involved

subjectivity based on perception.

ii. Size of operations of industrial activities:

It was observed that, there was less variation in PI score of industry based on size of operation
in same sector. Limited variables/slabs were considered for the quantity of wastewater
discharge and fuel consumption. It was also observed that adequate weightage in the considered

variables/slabs to account the variation in size of operations of industrial activities need to

introduce.
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iii. Consideration to segregated industrial activities:

Although there were differences in pollution potential of integrated and standalone units of a
particular sector, the classification methodology (2016) classifies the integrated or standalone
units in the same sector. For example, standalone cement grinding units will have less pollution

potential than integrated cement plants, but both were classified under red category.
iv. Consideration of type of fuel used:

In industrial operations requiring fuels, the amount of emissions is governed by many factors
such as the type of fuel and its calorific value, combustion efficiency, emission factors, etc.
Use of biomass and cleaner gaseous fuels such as Piped Natural Gas (PNG), Liquefied
Petroleum Gas (LPG), Compressed Natural Gas (CNG), bio-CNG etc. have increased
significantly in recent years. It was observed that adequate weightage based on type of fuel

used is required.
v. Separate scoring for sewage and trade effluent:

It is desirable to have separate wastewater scoring criteria for the sectors generating trade
effluent and sewage effluent, as characteristics, treatment method and impact are different for
trade effluent generated from industrial sectors and sewage effluent generated' from

infrastructure & development sectors.
vi. Motivation to industries for progressive environmental management:

In the previous classification regime, there was no effective provision for change in category
of industries based on the variation in pollution potential of a sector, even if the industries adopt
cleaner technologies or switch over to cleaner raw material/cleaner fuel etc., resulting into

reduction in pollution index.

2.2 Modified methodology for classification of sectors

Considering the scope of revision, CPCB prepared a draft report on “Classification of Industrial
Sectors into Red, Orange, Green and White Categories: A Tool for Progressive Environmental
Management”. As per the draft report, a revised methodology for the classification is proposed
which incorporates, water pollutant score, air pollutant score and waste generation score, based
on the pollution potential of a sector on the environment. Scores out of 100 were given to each
three pollutant groups and formula for calculating cumulative score based on the impact

pollutant is devised. These scores are used for computation of pollution index for deciding the
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category of industrial sector. The cut-offs for deciding the category were based on the quartiles
of pollution indices, pollution potential of sectors, etc. The draft report was placed on CPCB

website in July 2023, for comments/feedback from stakeholders.

CPCB received 161 representations, comprising more than 700 comments from various State
Pollution Control Boards, research and technical institutions, industrial associations, NGOs,
individual industries, and the public. The stakeholder-wise representations are shown with the

help of pie-chart in Figure IIL

PSUs SPCBs Academic
NGOs 3% 4% Institution
1% 3%

Industry
47%

Figure III: Stakeholder-wise representations received

Subsequently, CPCB constituted a committee to critically examine and analyse the comments
and to make recommendations for suitable incorporation in the final methodology and
classification. After incorporating the feedback received from stakeholders, the Committee has
finalized the basic methodology which can be used as a yardstick for classification of the

sectors into Red, Orange, Green and White Categories.

Further, based on the stakeholders’ comments, a need was felt to introduce a separate “blue
category” for Essential Environmental Services (ESS) required for management of waste
generated from domestic/household activities and, an incentive mechanism to promote units in
a particular sector, taking measures resulting into better environmental performance. An
addendum was prepared, shared and presented to all SPCBs/PCCs. The addendum was also
placed in the CPCB Website on 11.07.2024 for inputs/comments. Till last date (i.e. 11.08.2024)

09 representations were received in the addendum. All representations were examined, and

classification based on revised methodology is finalised.
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It is worth to mention that to safeguard the environment, following the fundamental principle
of classification i.e., “Precautionary Principle", scope is always available for application of
mind and collective wisdom. As per the precautionary principle, when human activities may
lead to morally unacceptable harm that is scientifically plausible but uncertain, actions shall be
taken to avoid or diminish that harm. Therefore, variation from methodology is possible in case
of projects having high chances of damage to the environment/eco-system such as river mining,
etc. or having associated accidental risk such as major accident hazards installations wherein
risk is associated with industrial activities having potential in terms of operation or process,
manufacturing, transportation, and storage of one or more hazardous chemicals as prescribed

by the Manufacture, Storage, and Import of Hazardous Chemical Rules, 1989.

Considering the above issues, the classification methodology was modified based on the
potential of three pollutant groups, namely, water pollutant, air pollutant and waste pollutant
(which are hazardous/toxic/infectious/bulk in nature), which have been given scores out of 100,
each. Slabs are assigned for selection of pollutant groups respectively for water, air, and waste.
Score can be decided based on dominant pollutants in the pollutant groups and quantity as
detailed in Table-I, Table-II and Table-III. These scores are used for computation of pollution
index for deciding the category of sector. The scoring methodology is based on the pollution
potential during generation and not at the end of pipe/ after treatment considering the fact that
all pollutants need to be treated and disposed as per the provisions/rules notified under the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and as amended.

The details of scoring criteria for Plw for “water pollutant,” Pl for “air pollutant” and Ply for

“waste generating sector” are as follows:

2.2.1 Scoring criteria for Water Pollutant “PIw”

Water pollution score consider the potential water pollution load from any sector in terms of
characteristics and quantity of untreated trade effluent (wastewater). The “trade effluent”
includes any liquid, gaseous or solid substance which is discharged from any premises used for
carrying on any [industry, operation or process, or treatment and disposal system], other than

domestic sewage.

The water pollutant score (PIw) is the addition of three sub-scores which are based on organic

content in terms of oxygen demand of wastewater (W1), potential of other pollutants (W2) and

ito Red, Orange, Green, White and Blue Categories
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quantum of wastewater (W3). The weightages of W1, W2 and W3 in the water pollution score
are 35%, 30% and 35%, respectively.

Proportionate higher scores are assigned to the sectors generating trade effluent of high BOD
and/or high COD, heavy metals/toxic compounds, and large volume of wastewater. The scores
are assigned considering the potential for causing damage to the environment. It may be noted
that for sectors generating industrial effluent, dominant quantity of trade effluent is considered
in score W3 (W3-1 to W3-5). Whereas, for sectors generating huge volume of sewage effluent
such as railway stations, STPs, residential building projects, airports etc., the separate scores
W3 (W3-6 to W3-10) are assigned. The term used, “Sewage effluent” means effluent from any
sewerage system or sewage disposal works and includes sullage from open drains. The scoring

criteria for water polluting sectors are given in Table-L.

Table I: Scoring Criteria for Water Polluting Sector

Water
Pollutant | Description Score
Group
Score W1: Score based on the oxygen demand of wastewater
(Maximum of the following scores to be considered)

Wi-1 BOD > 5,000 mg/l or COD > 10,000 mg/ 35
W1-2 1000 < BOD < 5,000 mg/l or 5000 < COD < 10,000 mg/l 30
W1-3 500 < BOD < 1,000 mg/1 or 1000 < COD < 5,000 mg/1 25
W14 100 < BOD < 500 mg/l or 250 < COD < 1,000 mg/l 20
Wi-5 | 10 <BOD < 100 mg/l or 50 < COD < 250 mg/I 10

Score W2: Score based on other pollutants in the wastewater
(Maximum of the following scores to be considered) ;
W2-1 Pollutants like pesticides, heavy metals, and toxic compounds: L 30

(Aluminium, Anionic detergents, Barium, Chloramines, Copper, Fluoride,
Total residual chlorine, Iron, Manganese, Mineral oil,  Phenolic
compounds, Selenium, Silver, Sulphide, Cadmium, Cyanide, Lead, Zinc,
Mercury, Tin, Vanadium, Antimony, Benzene, Benzo-a-pyrene, |
Molybdenum, Nickel, Phosphates, Polychlorinated biphenyls, Polynuclear
aromatic  hydrocarbons,  Arsenic, Total/Hexavalent  Chromium,
Trichloroethane, Trichloroethylene, Adsorbable Organic Halogens (40x),
Pesticides compounds, Residual antibiotic, Radioactive materials, etc.)
Ww2-2 Pollutants like Nitrate Nitrogen, Nitrate, Ammonical Nitrogen, Total 25
Kjeldahl Nitrogen (TKN), Oil & grease, pH<5.5 or > 9
W2-3 Pollutants mainly in terms of inorganic dissolved solids and associated other 20
impurities due to process e.g. wastewater generated from DM water rejects,
boiler blowdowns, brine solution rejects, fresh-water RO rejects, etc.

w2-4 Pollutants mainly in terms of inorganic dissolved solids e.g. wastewater from IS5
cooling towers, cooling-re-circulation processes, etc.

ven, White and Blue Categories
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Score W3: Score based on quantity of wastewater generated
- A. For sectors generating Industrial Trade effluent (Maximum score to be considered)

W3-1 Wastewater > 500 KLD | 35
W3-2 100 KLD < Wastewater < 500 KLD 30
W3-3 50 KLD < Wastewater < 100 KLD 25
W3-4 10 KLD < Wastewater < 50 KLD 20 |
W3-35 Wastewater < 10 KLLD 15

B. For sectors: such as STPs,.building pmjects et generatmg/handlmg only high-volume
Sewage (Maxxmum score to be considered) G

W3-6 Sewage > 5,000 KLD 35
W3-7 2,000 KLD < Sewage < 5,000 KLD 30
W3-8 | 500 KLD < Sewage < 2,000 KLD 25 |
Ww3-9 100 KID < Sewage < 500 KLD 20
W3-10 Sewage < 100 KLD | 15

Water Pollutant Score (PIw) = W1+W2+W3 :

2.2.2 Scoring criteria for Air Pollutant “PI.”:

Air pollution score consider the potential air pollution load from any sector in terms of
characteristics of emissions and its quantum/scale in terms of quantity of fuel. The air pollutant
score is based on generation of emission. The “air pollutant” means any solid, liquid, or gaseous
substance (including noise) present in the atmosphere in such concentration as may be or tend

to be injurious to human beings or other living creatures or plants or property or environment.

The air pollution score (PI,) is the addition of three sub-scores which are based on the type of
pollutants in emissions (A1), work zone emission/fugitive emissions & odour nuisance (A2),
and fuel type & quantity (A3). The weightages of Al, A2 and A3 in air pollution score are
35%, 30% and 35%, respectively.

Proportionate higher scores are assigned to the sectors generating emissions with hazardous air
pollutants, process-based fugitive emissions and using solid/liquid fuels, as such pollutants

have higher potential to damage the environment.

The California Air Resources Board defines fugitive emissions as “Emissions not caught by a
capture system which are often due to equipment leaks, evaporative processes and windblown
disturbances.” The fugitive emissions from any process having acid mist, VOCs, etc. are given
higher weightage (score A2=30) as compared to the fugitive emissions of inert material (score
A2=25). Sectors having persistent foul odour issue, will get score A2=20. Sectors/units using
solid/liquid fuel will get higher score-A3, compared to the sectors using cleaner gaseous fuel

or electricity. The scoring criteria for air polluting sectors are given at Table-IL.

. Oran ,g. m nge and Blue Categories
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Table II : Scoring criteria for air polluting sectors

Pollut: ) j---: Score
Group

Score Al: Score based on Process emissions (point source)

(Maximum of the following scores to be considered)

Al-1 Hazardous Air Pollutants (HAPs) and heavy metals: 35
HAPs (Phosgene, Benzene, Benzo(o)pyrene, Butadiene, Toluene Di-
isocyanate, Methylene-di-phenyl Di-isocyanate, Ethylene Oxide, Ethylene
Di Chloride, Acrylonitrile, Propylene Oxide), Dioxins & Furans, Asbestos,
Polycyclic Aromatic Hydrocarbons (PAHs), HCN, Cd, Th, Hg, Sb, As, Pb,

Co, Cr, Cu, Mn, Ni, V, etc.

Al-2 Halogens, acids, and pesticides-based pollutants: 30
H,S, HF, HBr, P20s as H;PO, NH; TOC, Cl, HCI, SO;, CH;Cl, Total
Fluoride, PM having pesticide compounds/other organic compounds, Acid
mist, etc.

Al-3 Pollutants due to combustion of fuel or due to process: 25
PM, CO,, CO, NOx, S8O;, etc.

Al-4 Volatile Organic Compounds (VOCs): 20
Ethyl benzene, Styrene, Toluene, Xylene, Aromatics, Propylene Glycol,
Ethylene Glycol, etc.

Score A2: Score based on fugitive emissions and odour nuisance
(Maximum of the following scores to be considered)

A2-1 Fugitive emissions of Particulate Matter (PM), acid mist, VOCs, etc. from 30
process

A2-2 Fugitive emissions of Particulate Matter (PM), acid mist, VOCs, etc. due to 25
storage and handling, etc.

A2-3 Odour nuisance, including odour due to the use of binding gums, cements, 20
adhesives, enamels etc.

Score A3: Score based on quantity of fuel
(Maximum of the following scores to be considered)
Coal or liquid fuels

A3-1 Fuel consumption > 24 TPD 35

A3-2 12 TPD < Fuel consumption < 24 TPD 30

A3-3 Fuel consumption < 12 TPD 25
Biomass-based fuels |

A34 Fuel consumption > 48 TPD 25

A3-5 24 TPD < Fuel consumption < 48 TPD 20

A3-6 Fuel consumption < 24 TPD 15
Cleaner/gaseous fuels, such as, PNG, CNG, LPG, Compressed Biogas
(CBG), propane, butane etc.

A3-7 Fuel consumption > 120 TPD 20

A3-8 60 TPD < Fuel consumption < 120 TPD 15

A3-9 Fuel consumption < 60 TPD 10

A3-10 Electricity 0

Pk s 20 o 'Adr Pollutant Score (PI,) =A1+A2+A3 . :
Note In case, any sector/umt is using more than one type of fuel, the most pollutmg fuel category,
will be considered.
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2.2.3 Scoring criteria for Industrial Waste Generating Sector “PIn”

Industrial waste generating sectors are considered based on the generation of hazardous
waste/high volume low effect waste. As per the Hazardous and Other Wastes (Management &
Trans-boundary Movement) Rules, 2016, the “hazardous waste” means any waste which by
reason of characteristics such as physical, chemical, biological, reactive, toxic, flammable,
explosive or corrosive, causes danger or is likely to cause danger to health or environment,
whether alone or in contact with other wastes or substances and shall include waste as per the
Schedule I, Schedule II and Schedule III of the rule. Further, scores are also assigned to the
high-volume low effect wastes such as fly ash, phosphogypsum, red mud, jarosite, slags from

pyro-metallurgical operations, mine tailings and ore beneficiation rejects.

The score for waste comprises of two sub-scores H1 and H2. The H1 score is based on the
different type of hazardous waste which are generated during the process, and which required
to be managed/disposed through common facility OR based on the generation of high-volume
low effect waste/ HW like contaminated bags/ drums etc. The H2 score is based on the total

quantum of waste generated.

The desirable disposal method such as incineration, landfill after treatment, landfill etc.
signifies the potency of hazardous waste. In recent time, the utilization of hazardous waste as
per the Rule-9 of Hazardous and Other Wastes (Management & Trans-boundary Movement)
Rules, 2016, as alternate fuel and raw material in cement kilns, as recyclable hazardous waste
etc. has increased. The classification is based on the pollution potential due to generation of
such types of hazardous waste from any sector. The score for the quantum of hazardous waste
is total potential of generation of such hazardous waste by any sector., Score H1: Based on
potency of hazardous waste and score H2: Based on quantum of hazardous waste, are given
weightage of 30% and 70%, respectively. Considering the higher risk due to amount of
hazardous waste generated rather than its disposal method, more weightage is given to the
quantity. Overall waste generation score in case of waste generating sector will be Plu

=H1+H2. The scoring criteria for hazardous waste generating sectors are given at Table-II1.

A separate scoring criterion has been included for sectors generating bio-medical waste. Bio-
medical waste means any waste, which is generated during the diagnosis, treatment or
immunisation of human beings or animals or research activities pertaining thereto or in the
production or testing of biological or in health camps, including the categories mentioned in

Schedule-I appended to the Bio-Medical Waste Management Rules, 2016. As any Health Care

een, White and Blue Categories
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Facilities (HCFs) generates all types of bio-medical waste (red, yellow, blue, and white) and
quantities of such wastes may vary considerably based on the type of facility/location of facility
(rural/urban), and other such factors. Therefore, scoring based on number of beds in a
healthcare facility is considered as sole criteria for assigning waste score (H: B-1 to B-7) as

tabulated in Table-II1.

Least score of 25 is given to non-bedded healthcare facilities and maximum score of 100 is
given to facilities having more than 1,000 beds. Overall waste generation score in case of bio-

medical waste generating sector will be Pln.

Table III: Scoring criteria for waste generating Sectors

Waste
Pollutant Description Score
Group
‘A Score for sectors generating hazardous waste: -

‘Score Hl Score based on the hazardous waste management/dlsposal method.
(Max1mum of the following scores to be considered)

H1-1 Hazardous wastes which are flammable, ignitable, corrosive, oxidizing 30
toxic, etc. and requiring disposal through incineration

Hi-2 Hazardous wastes which are reactive, capable of yielding another 25
material post disposal, etc. and requiring disposal in secured landfill after
stabilization/treatment

H1-3 Hazardous wastes which are requiring direct disposal in secured landfill 20
without stabilization

H1-4 High volume and low effect wastes, contaminated bags/ drums/ 10

containers etc.
Score H2: Score based on quantity of hazardous waste generation.
(Maximum of the following scores to be considered)

H2-1 Hazardous Waste > 5000 TPA 70
H2-2 1000 TPA < Hazardous Waste < 5000 TPA 50
H2-3 200 TPA < Hazardous Waste < 1000 TPA 30
H2-4 10 TPA < Hazardous Waste < 200 TPA 20
H2-5 Hazardous Waste < 10 TPA 10
B. Scores for the sectors generating bio-medical waste < * ..\
B-1 No. of beds > 1,000 100
B-2 500 < No. of beds < 1,000 80
B-3 200 < No. of beds < 500 60
B4 50 < No. of beds < 200 50
B-5 10 < No. of beds <50 40
B-6 No. of beds < 10 30
B-7 Non—bedded facility 25

-For sectors generating hazardous waste Pl --H1+I-I2 Y
For sectors generating bio-medical waste PIs =B
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2.3 Computation of Cumulative Pollution Index and criteria for deciding
category of sector

In the revised methodology of classification (2025), all three pollutant scores due to water, air
and industrial waste generation are taken into account while computing pollution index. The
formula for computing cumulative pollution index (PI) is as follows:

by

PI = iyq, + (100 — imax)( 200

Where, imax, is the maximum score among Water (Plw), Air (PIA), and Waste (Plgp)
pollutant scores and i> & i3 are the remaining pollutant scores.

The category of the sector will be decided based on the pollution index ranges given at Table-

IV.

Table IV: Ranges of Cumulative Pollution Index for different categories

Cumulative Pollution Category of industrial sector
Index (PI)
PI>80 Red
55<PI<80 Orange
25<PI<55 Green
PI<25 White

The purpose of classification is to have uniform consent mechanism, defined routine
monitoring frequency by concerned SPCB/PCC, environmental protection plans etc. Modified
methodology also considers the variation in pollution potential due to various type of activities

and operations in a particular sector.

The scores/pollution index/category of any two sectors may be same, however, comparing two
different sectors based on the category or pollution index is not desirable as the cumulative PI
is a function of air pollutant, water pollutant, and waste pollutant and the cumulative score is
arithmetically relates the maximum score of one pollutant with the remaining other two
pollutants. Hence, PI/category of sectors may be same but may have different impact on

environment.
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2.4 Blue Category Projects- Essential Environmental Services for
management of environmental pollution arising from domestic/household
activities

Essential Environmental Services may be defined as those facilities which are essential to
control, abate and mitigate pollution generated from Domestic and Industrial activities. Such
Essential environment services for Industrial Activity includes CETP, CHWTSDF, Effluent
conveying system etc. and essential environment services for domestic activities includes STP,
MSW etc. Both the type of EES plays a vital role in Environment Management. However,
during the treatment of waste, some EES generates/handle hazardous waste/infectious waste.
The EES which do not generate Hazardous Waste, and which otherwise have large littering
potential can be categorised as Blue Category Projects. Further, there are past legal references
wherein Hon’ble Apex court has also considered the importance and requirement of such

Essential Environment Services.

Human settlements whether located in rural/urban/eco-sensitive area generate sewage, solid
waste, and C&D waste, which are required to be managed to prevent adverse impact on
environment and human health. Basic environment management facilities are required to be
set-up to manage such waste which includes STP, C&D waste processing facility, MSW
management facility like sanitary landfill, material recovery facility & waste processing units,

bio-methanation, bio-composting, waste to energy, etc.

These facilities are basically essential environment services which play a vital role in protecting
environment and human health. These facilities may also bring value addition by producing
various by-products such as secondary raw material, compost, energy, etc. and promotes
circular economy and sustainable development by converting waste into wealth. Moreover,

these categories do not generate hazardous or infectious wastes.

As the role and importance of these facilities is different in nature as compared to other
activities and industries in the sense that they are primarily set-up for prevention, control and
abatement of soil, water and air pollution. It is more appropriate to have a separate colour
category-Blue Category for essential environmental services facilizes related to environmental
pollution arising from domestic/household activities. These activities are required to meet all
the prescribed environmental norms/rules notified from time to time and the pollution index
for such Essential Environmental Services (EES) shall continue to be. calculated as per the

formula and consent to operate will be governed based on the pollution index. However, the

d, Orange, Green, White and Blue Categories
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category of the EES will be termed “Blue Category sector” and as an incentive for the essential

services, additional 2 years validity for consent to operate (as per PI) will be provided.

The list of EES facilities is given at Annexure-IL

ok ok sk
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Classification of Sectors as per Revised Methodology

3.1 Types of sectors based on their activities

The revised methodology of classification will be applicable to all industries which may have
potential for generation of environmental pollutants. As per the Section 2(j) of the Industrial
Disputes Act, 1947, “Industry” means any business, trade, undertaking, manufacture, or calling
of employers and includes any calling, service, employment, handicraft or industrial
occupation or avocation of workman”, however, based on type of operational activities, the

industries are divided into following four sectors:

i.  Industrial Sectors
ii.  Essential Environmental Services (EES)
a. EES for Industrial Waste
b. EES for Domestic Waste (Blue Category Sector)
ii.  Service/Infrastructure Development Sectors

iv.  Others/Special Category Sectors

The sectors which are involved in production of goods, products, etc. are considered under
“Industrial Sectors”. The sectors covered under “Essential Environmental Services (EES)” are
those facilities which are essential to control, abate and mitigate pollution generated from
Domestic and Industrial activities. These services are essential fa(;ilities which are required to
reduce pollution load on the environment, such as sewage treatment plants, common bio-
medical waste treatment facilities, construction & demolition waste processing plants, etc.
Essential Environmental Services Sectors are sub classified as “EES for industrial waste” and
“EES for domestic waste (Blue category sectors which do not handle or generate infectious or
hazardous waste)”. On the other hand, sectors which carry out service-related activities such-
as infrastructure projects, railways, airports, hospitals, etc. are covered under

“Service/infrastructure development sectors”.

d Blue Categories
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“Other/special category sectors” include those projects which cannot be classified based on the
scoring methodology of pollution index but require classification based on precautionary
principle and considering the potential of ecological damage/ health and environment related

risk, etc. Few such sectors are sand mining, hydel power plants, etc.

The revised methodology of classification, sub-categorises the main sector based on the usage
of cleaner technology/cleaner production/cleaner fuel which has proven reduction in trade
effluent generation, emissions, waste, etc., for better environmental management, resulting into
overall reduction of pollution index compared to main sector. For example, if coffee seeds
processing industries use eco-pulping technology, which generates less water pollution, the
pollution index of the said sector gets reduced and category changes from orange to green.
Similarly, variation in type/scale of activities in a particular sector is also considered for

classification of sub-sectors.

The methodology and scores have been screened through stakeholder feedback/consultation
and public opinion. Available standard literature, various documents and guidelines, inspection
reports, etc. were also referred, while assessing the scores for water pollution, air pollution, and
waste generation for classification of sectors. Based on the modified methodology, the list of
sectors and sector specific sub-classification is given at Annexure-I to Annexure-1V.

Summary of classified sectors is given in Table-V.

Table V: Number of sectors classified under different categories

SL Type of sector Total Red | Orange | Green | White | Blue
No. number of
sectors/sub-
sectors
1. | Industrial Sectors 359 107 120 81 51 -
2. | Essential Environmental Services (ESS)
2.a. | ESS for domestic 9 - - - - 9
waste
2.b. | ESS for industrial 9 9 - - - -
waste
3. | Service/Infrastructure 37 7 15 13 2 -
Development Sectors
4. | Others/Special 5 2 2 - 1 -
Category Sectors
Total 419 125 137 94 54 9




240

.‘

Central Pollution Control Board, Delhi : ‘

3.2. Usage of classification of sectors

The classification of sectors may be used for the following purposes:

i.  Consent management: SPCBs/PCCs may grant Consent to Operate (CTO) to red,
orange, and green categories of industries for validity up to 5 years, 10 years, and 15
years, respectively as per existing provisions which would be later governed as per the
provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act, 2023/Water
Act, as amended. The validity of blue category sectors will be 2 years more than the
category based on PL.

ii. Inspection frequency: SPCBs/PCCs may prioritize their environmental surveillance
programs based on the categories of sectors. SPCBs/PCCs are required to ensure
inspection of red, orange, and green category of industries at least once in six-months,
one-year, and two-years, respectively. Common facilities and 17 categories of
industries are to be inspected at least once in every three-months.

lii.  Siting criteria: The categorization may be used as a tool for deciding the location/siting
of an industry in a particular location.

iv.  Development of cluster: The classification will help in planning of sector specific
cluster, based on scoring of various pollutants and development of adequate
environment management infrastructure facility, accordingly.

V. Sector specific plans for pollution controel: The plans for control of pollution may be
prepared and implemented on priority for the sectors having higher pollution index and
overall higher pollution load.

vi.  Levying environmental compensation: Pollution index may be used for determining
and levying environmental compensation on industries violating the environmental
norms.

vii. A tool for progressive environmental management: Industrial units may adopt
cleaner technologies, cleaner fuels, etc. which may result in reduction of pollution
index, thus, moving to lower pollution potential category. It will provide incentives to
industries in terms of less consent renewal fees, less environmental

surveillance/compliance burden, more validity period for consents/authorizations, etc.

3.3 Classification of left-out/new sectors

The revised methodology of classification (2025) and list of sectors classified by CPCB is
required to be adopted and implemented by all SPCBs/PCCs. In case of any new or left-out
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sector, the SPCB/PCC may categorize the sector at its own level. For this purpose, a committee
headed by the Member Secretary, SPCB/PCC and comprising of at least two senior cadre
engineers/scientists of the SPCB/PCC (as nominated by the Member secretary of the concerned
SPCB/PCC) may be constituted to examine the matter and classify the sector in accordance
with the methodology prescribed by CPCB. The State Level Committee may also co-opt
subject experts, industrial association representative, etc., as member, as per requirement.
CPCB has also developed a tool to assess the Cumulative Pollution Index and category of any
sector, which is available on CPCB website (https://cpcb.nic.in/categorization-of-industrial-

sectors/).

In addition, all SPCBs/PCCs are required to submit list of all such sector classified under white
category to CPCB in the prescribed format (Annexure-V), for notification as per provisions of

Jan Vishwas (Amendment of Provisions) Act, 2023.

skokosk ok ok
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Incentives to unit in a sector for adopting measures
resulting to better environmental performance

A methodology has been strategized to provide incentives to the unit in a sector which are
dedicated to reduce environmental impacts from their operations/process. The objective can be
achieved by 100% treatment and reuse of wastewater generated, having complete dependency
on cleaner fuel alternatives (such as PNG, LPG, compressed biogas, propane, butane,
electricity etc. for meeting energy requirement), implementation & achievements of targets of
sector-specific charters of CPCB/SPCB for environmental management, EPR obligations and
use of cleaner process/cleaner technology to eliminate generation of toxic/hazardous

pollutants.

The units fulfilling the following eligibility criteria may submit their formal proposal to the
concerned SPCB/PCC for consideration:

4.1 Eligibility Criteria
e  The unit should have completed at least one year of completion of production/operations
with demonstrated, verifiable steps and submitted audit report from institute of repute for
considering the unit for the purpose by concerned SPCB/PCC. To facilitate verification,
the unit must have properly maintained logbooks/bills for production, electricity
consumption, fuel, water consumption, wastewater treatment and use of treated

wastewater.

e  The unit should be located in conforming area with applicable Environment Clearance,
Consent to Establishment (CTE) and Consent to Operate (CTO) and hazardous/bio-
medical waste authorization from SPCB/PCC.

¢ Unit should comply with all the norms/conditions stipulated under EC, CTO and
Guidelines/Rules issued by CPCB.
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¢ In case, unit using ground water resource, it should have valid permission/NOC and also

required to install electronic flowmeter.

e No penalty or legal obligation is imposed/pending against unit for violation of
environmental norms. Records for last 5 years may be verified. In case establishment
period of the unit is less than 5 years, the past records since the start of production may

be verified.

e  Unit should not be involved in any sort of accident/incident resulting into emission

/discharge into the environment. Records for last 5 years may be verified.

All such units, interested in availing incentives are required to demonstrate and prove their
initiatives to the Committee (to be constituted at the level of concerned SPCB/PCC),

comprising of members as mentioned in Table VI.

Table VI: Structure of Committee to evaluate the request of units adopting measures
resulting in better environmental performance

SI. No. Members Role

1 Member Secretary, SPCB/PCC Chairman

2 Subject expert from Indian Institute of Technologies (IITs) or Member
National Institute of Technologies (NITs) or any other
institute/university of repute.

3 Expert from CSIR institute/laboratories, having expertise in Member
industrial process and pollution control technologies/
environmental management

4 Two officials of concerned SPCB/PCC, as nominated by the Member
Member Secretary, SPCB/PCC

4.2. Evaluation Criteria

The committee shall scrutinize the proposals based on the eligibility criteria. The basis of
evaluation will be- (i) Measures taken for treatment and reuse of wastewater to reduce
freshwater consumption, (ii) Use of alternative cleaner fuel to reduce emissions, and (iii) Use
of cleaner technology/ cleaner production which results in reduction in pollution/hazardous

waste generation (iv) Recycling units identified for EPR obligations and has fulfilled all

requirement including Environmentally Sound Management Facility for recycling.
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The unit is required to demonstrate the successful implementation of measures by annual
submission of third-party audit report (through institute of repute) regarding performance of
environmental management measures. The Committee members may also inspect unit, collect
samples, and get it analysed, check logbooks, electricity/water bills, examine system feasibility

through mass-balances, ensure real-time submission of environment data to SPCB/PCC server,

etc. The check and balances to examine the industry claims are summarized in Table VII.

Table VII: Checks and balances to assess the adequacy of environment management

measures

Criteria

Checks and balances

1. Wastewater Management

Installation of wastewater
recovery system resulting into
treatment and 100% reuse of
treated wastewater in
industrial process.

Unit must have adequate operational Effluent
Treatment Plant (ETP). The freshwater requirement of
the unit has shown proportionate reduction.

There should not be any flow/ponding of wastewater
inside the premises or discharge outside from the
premises. Further, there should not be any by-pass.
Electronic flowmeters and Pan-tilt-zoom (PTZ) camera
should have been installed with connectivity for
continuous transmission of data to SPCB/PCC and
CPCB servers (as applicable).

Recirculation system should be clearly mapped and
visible for inspection and flow meter should be
installed at required locations with records.
Mass/water balance based on actual production need to
be checked. The claim regarding reduction in
freshwater consumption should have concurrency with
the readings of flow meters, water bill, log-books, etc.
Treated wastewater should not be used for horticulture
or agriculture purposes.

Sludge generated from treatment of wastewater should
be managed properly as per the authorization issued by
the concerned SPCB/PCC and timely submission of
Form-IV as per the requirement of Hazardous and
Other Wastes (Management and Transboundary
Movement) Rules, 2016.

I1. Air Poliution Managemen

100% fuel dependency on
cleaner fuels, such as- Piped
Natural Gas (PNG),
Compressed Natural Gas
(CNGQG), Liquefied Natural Gas
(LNG) Liquefied Petroleum
Gas (LPG), Compressed

No other fuel (coal, pet-coke, furnace oil, etc.) should
be stored/used in the unit premises. Diesel for Gensets
(as an auxiliary power source) may be allowed.
Preference may be given to the units using gas based
Gensets.

Adequate facility for stack monitoring (port holes, zig-
zag ladder etc.) should be available with provision of
OCEMS (as applicable).
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Biogas (CBG), propane, [e Use of upgraded air pollution control devices with ‘

butane, etc. higher efficiency for the reduction of emissions.

e Adoption of cleaner technology, advanced pollution
control systems etc. to control fugitive/emissions

e Use of alternate cleaner raw material for generation of
less pollution.

e Use of renewable energy as an alternate to conventional
fuel/power should be considered.

IT1. Waste Management

The unit has adopted cleaner | Reduction in generation of pollution/waste due to
technology/ cleaner adoption of cleaner technology/change in raw material
production which results in etc.

reduction  in  pollution/ |e Mass balance based on actual production need to be
hazardous waste generation checked. There should be concurrency in generation of

hazardous waste, utilization, disposal, etc. with respect
to net reduction in generation.
IV. EPR Targets (for recycling facilities)

Recycling units identified for | e  Complying with the requirement of EPR obligation
EPR obligations and has identified by CPCB. from time to time.

fulfilled all  requirement
including  Environmentally
Sound Management Facility
for recycling. ]

4.3. Re-assessment of Pollution Index (PI)

The purpose of giving star category is to classify the unit in the sector as star performing units.

The category of the unit may be re-assessed as detailed below:

A. For Industries, Service/Infrastructure facilities and Essential Environmental Services

Sectors for management of waste.

The pollution index of the units in any sector which have proven reduction in trade effluent
generation and/or air pollution management and/or waste management measures, can be
calculated based on submission of same with the supporting documents for considering the

modified score based on the same methodology.

The revised cumulative pollution index (PI) will be calculated with modified air/water/waste
scores as discussed in the methodology given in previous section. If revised, cumulative PI
results to change in the category of unit in the sector, the nomenclature for revised category

will be as per the Table VIIL

- ——

Orange, Green, White and Blue Categories
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Table VIII: Nomenclature for revised category

Change in category Nomenclature of
revised category
Red to Orange Red*
Orange to Green Orange*
Green to White Green*

B. Essential Environmental Service Sectors for Domestic/Household Waste- “Blue

Category Sectors™:

Units under Blue Category are required to reduce their existing PI score by 25%, by meeting
evaluation criteria/check and balances, as mentioned in Table III to qualify for change in

category to Blue*.

4.4 Incentives to the units for better environmental management

Units which have demonstrated the successful implementation of environmental management
measures and verified by the Committee, shall be eligible for the incentives, as listed in the

Table IX.

Table IX: Incentives to units for better environmental performance

Category Incentives

Red* e CTO may be granted for the validity of max. 10 years.

e Prescribed random environmental surveillance inspection
frequency may be once a year, considering the change in
category.

Orange* e CTO may be granted for the validity of max. 15 years.

e Prescribed random environmental surveillance inspection
frequency may be once in two years, considering the change in
category.

Green* e CTO may be granted for the validity of max. 20 years.

e Prescribed random environmental surveillance inspection
frequency may be once in four years, considering the change
in category and given incentives twice the original category.

Blue* e CTO may be granted with additional 3 years validity period.

e Prescribed random environmental surveillance inspection
frequency may be once in 3 months.
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In case of non-compliance(s) observed in future, the State Board can remove the star status

and for calculation of EC, the PI of original category shall be considered.

skdeskkk
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Implementation pathway/guidelines

The revised methodology and classification of sectors will be implemented in prospective

manner. For this purpose, following guidelines may be referred:

ii.

iii.

iv.

All pending application for consideration of CTE/CTO and future such application shall
be processed as per the revised methodology of classification. In case CTE granted

before the revised classification, applicability of CTO will be as per new classification.

New classification will be applicable to existing units at the time of renewal of CTO or
within one year from the date of directions issued by CPCB regarding implementation
of revised classification, whichever is earlier. The annual fees or cumulative fees for

the remaining period shall be as per the revised category.

SPCBs/PCCs may grant Consent to Operate (CTO) to units under red, orange, and
green categories for maximum validity up to 5 years, 10 years, and 15 years,
respectively as per existing provisions which would be later governed as per the
provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act, 2023/Water
Act, as amended. SPCBs/PCCs may grant Consent to Operate (CTO) to units under
Blue Category sectors with additional 2 years validity, considering their role as
Essential Environmental Services for management of waste generated from

domestic/household activities.

Requirement of intimation/consent for white category of industries, shall be governed
as per the provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act,

2023//Water Act, as amended.

All sectors irrespective of category shall follow guidelines for pollution control, if any,

issued by SPCB/PCC/CPCB time to time.
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Vi.

Vii.

viii.

IX.

xi.

Siting of units shall be only in the conforming area as per the guidelines of
CPCB/SPCB/PCC. Further, as per the Section 17(1)(n) of the Water Act, 1974 and the
Section 17(1)(h) of the Air Act, 1981, SPCB/PCC may also frame policies/advisory
with respect to the location of any industry/operations, the carrying on of which is likely
to cause air/water pollution, considering the scale/type of industries and sensitivity of
area. Siting of units in eco-sensitive area will be governed by their respective

notifications.

The classification of sectors shall not be linked to sanction of loans/finance of bank

proceedings.

In the matter of Taz Trapezium Zone (TTZ), for air pollution scores of 10 and 20 (as
per 2016 methodology), equivalent scores of 30 and 60 (as per 2025 methodology),
respectively, may be considered for sectoral guidelines/opinion from NEERI (Ref:
Order dated 08.12.2021, in the matter of M.C. Mehta v/s Union of India, Writ Petition
(Civil) No.13381/1984, before Hon’ble Supreme Court).

As per CPCB directions dated 12.12.2019, issued under Section 18(1)(b) of the Water
Act, 1974 and the Air Act, 1981, SPCBs/PCCs are required to ensure inspection of red,
orange, and green category of industries at least once in six-months, one-year, and two-
years, respectively. Common waste treatment facilities and 17 categories of industries
are to be inspected at least once in every three-months. (Ref: Order dated 05.11.2019,
in the matter of Shailesh Singh v/s State of Haryana & Ors., OA No.639/2018, before

Hon’ble National Green Tribunal, Principal Bench).

The sectors which are classified under white or green category and if such sectors have
installed Genset(s) of higher capacity which are classified under orange/green category,

then such sector will be considered under higher category.

All Industrial units are encouraged to adopt measures such as cleaner
technology/cleaner production, cleaner raw material, cleaner fuel etc., for better

environmental management. If such measures result into overall reduction of pollution
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index, request regarding change in category of such sectors/units may be made to

concerned SPCB/PCC as detailed under Section 8 of this report.

%k ok ok k
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Uttar Pradesh Shasan, ANNEXURE R-3

Paryavaran Anubhag

In pursuance Of the provisions of clause (3) of Article 3480t the
constitution, the Governor is pleased to order the publication of the following
Enelish translation of notification no. g = 2012 dated Jonez7, 2012
pes: S T q.é
g2/ g3- T /2=2uC Y
No, 9a1fr-aya-9u (/2012

Dated Lucknow, juns 7N, 2012

In exercise of the powers under shb section (1) of section 34 readwith
clause (z) of sub section (2) of the said section and sub section (1) of section’
71 of the Air (Prevention And Control) of Pollution) Act, 1981 (Act no.14 ol
1981) the Governor, after consultation with the Uttar Pradesh Pollution com‘mi
Board and after considering the objections and suggestions received from

concerned person, is pleased to make the following rules with a view &

repulating the siting criteria for the establishment of new brick kilns i i
State of Uttar Pradesh:-

THE UTTAR PRADESH BRICK KILNS (SITING CRITERIA 1O
LSTABLISHMENT) RULES, 2012

shorttitleand 1. (1} These rules .may be called the Uttar Pradesh Brick kil
GommcmoeRsac (Sitting Criteria For Establishment) Rules, 2012

(2) They shall come into force with effect from the date o ]
their publication-in the Gazette.

Distance from 2, Subject to provisions of the Uttar Pradesh Promotion an

;‘(‘:;‘if:‘é’:;am’ Protection of Fruit Trees (Regulation of Harmfl
Ieonsitive Establishment and Housing Schemes) Act, 1985 (LLP. A
area/mango or No. 18 of 1985, a brick kiln shall not be establishe
fruit orchard which does not fulfill the following conditions:;

- (i)  a brick kiln shall not be established with in a distunc.

5.0 kilometers from the area of a Municipal Council «
Municipal Corporation. Subject to the above restrictions
brick kiln shall be established at least 500 meiers awe

C ,.
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from residential area having minimum population .
150 persons or 20 houses either kachha or pucca hous
1.0 kilometer from g residential area having poputatior

more than 150 persons or more than 20 houses whe.
kachha or pucca;

Ld

#

(1) a brick kiln shall not be established at place within
distance of 1.0 kilometer from registered hospital, scho
public building, religious places or 2 place from wii
flammable substances are stored; a brick kiln shaij] not
established within a radius of 5.0 kilometers in nogifi
sensitiVe areas of g 200, wild life sanctuarics. histor
monurmients, museum and the like:

Provided that in case of Taj Trapezium Zone Ap
(T.T.Z.) the directions/ guidelines given by the Supren
Court from time to time, shal] apply: ;

i

(iii} a brick kiln shal] not be established within 4 distaiee «
200 meters from the sides of the railway tracks:

(iv)  abrick kiln shall not be established within the distance o

300 meters from both sides of the National. and S
Highways;

(v)  a brick kiln shall not be established within 2.4
100 meters from both sides of a main districy
works department roads;

stance o
rosd bl

(vi) a brick-kiln shall not be established within 800

MCigrs
from a brick kiln already established;

(vii) a brick kiln should not be allowed to instal] in the "Bufter
zone' of a notified fruit belt area as defined in The Uty
Pradesh Promotion and  Protection of Froit Tredy

(Regulation of Harmfyj Establishments -And Housing

Schemes) Act, 1985' and the restriction made |

competent authority concerned op decision of coum on

case to case basis, if any. ’

Distance from sides of mango orchard/Mixod
fruits (mango and other) orchard (having at feast jon
fruiting‘trees)/ joint nursery from brick kiln shall nor b
less than 800 meters in each direction. The mentionee
distances are applicable irrespective of the variety/type of

/f\

.
@&

Iy



T —

_,3,.—

.- fruit whose area individually or collectively g
less than 2.5 acre.

Distance will be measured fio

the brick kiln 1o the firstnearest
mango/fruit orchard towards the kiln.

would ng

m-the chimne,
oW of the e

Permission for 3 No license in respect of fi ing of brick kiln or for' pi Hing fe
zf;bmhmem shall be granted by the Zila Panchayat/concerned dist
BF the bick kil administration unti] and unless a valid previoyg consent (N{
is obtained by the owner of the brick kjin » issued by the Sy
Board . e
Emission The emission standards and Pollution Contref System includi
Standards

height of Chimney for Brick Kiln

S as notified by Ministry
Environment and Forest (MOEF) Government  of India vj

‘serial no. 74 pf schedule I in notification no. GSR 543 (E) day
22nd July, 2009 shajj be applicable in case of Brick kilns. IS
under the Environment (Protection) Rules, 1986

Materials to pe S.

The following materials may be ysed in Brick Kj
used in Briek

n establisig
Kilns under these Rules:-

(a)  Local agro industria] waste residue to o

(b) Non hazardous wagte such as stone dust, rice husk as!

(¢) Fly ash in brick moulding
notification issued unde
Act 1986, as applicable ;

Provided that the SPent organic, solvent, ojly vesidug
pet coke, filter press cake (hazardoysg waste) and other was
such as plastic tubber, leather shall not be yseq as fuel in 1y

+ brick kiln, |
Duties of the 6. (1) Mulg layer and muje storey green belt of
proprietor of a

o shall be constructed along the peripl
leaving two 10 meters wide £aps in the boundary [or enlry
and exit of material and vehicles. A walf of 3 meters
height shall be constructed on the sides wher
available for green belt development 1o
dust emission. For installation of brick

in compliance with th
r the Environment (Protection

10 meéters width
ery of brick kil

e land s no
prevent fugitive
kiln wiih wreen
acre. |

(2) Lighting arrestor ag per the PWD normg or. any. othef
standard design shall be installed for brick kiln to avoid

the damage to stacks/chimney caused due to
attack,

e

i

h

lighting




Permission for
Operation of the
briek kiin

3}

7.

315

@ “Zﬁ;”
(3) In Brick Ki besides the above Good House Keep
practices including disposal of coal ash, PIO ision

double wall around the kiln, proper {avoyr. Bri
passage; ugs of Properly graded coq).
practices, Protection from noise pollution and oy
measures should be followed by all Brick kil Owners
(4)  While digging the earth for making bricks the arey
marked' for the Same, the strajght CUing of earth ghyy,
be avoided, instead the cutting shouid be done in 3 sjany
manner in the Preportion of 1:3, g0 thar there
minimum soi erosion of the agricultyral land.
A person whoe want 1o operate 5 brick kiln shaji Make
application with requisite fee Separately to the Siarg Board -
furnishing mining lease from district administmtiqn, permissic
for firing from Zija Panchayar/zil, Parishad and Ng Objectio
Certificate/ License as the cage may be from the Horliculiyy
Department, under the Uttar Pradesh Alr (Prevention (i
Contro] of Pollutian) Rules , 1983, and the Uttar Pragesh Woary
(Consent for discharge of Sewage and Trade Effluent) ryje-

ek Tinin
propaer (3

.

shoud

ek kiln, (3
receipt of such application the State Board may reject syl
permission after making Necessary enquiry as prescribed undes
the aforesaidRu!'es, -

Provided  thas & brick kiln which g
established/operated Previously but nog being operative i the
last season, want to operate or change the name/ Ownership ane
have valid copgent under the Ajr {(Prevention and Coniral or
Pollution) Act, 1981 and the Water (Prevention and Controf o
Pollution) Aect, 1974, may operate the same if it informe i
writing to the State Board but shaj] pe bound 10 comply witly yif
the conditions subject to which consent was granted.

mar Singh)
Secretary
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ANNEXURE R-4

ITEM NO.60 COURT NO.6 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 18213/2021

(Arising out of impugned final judgment and order dated 17-02-2021
in OA No. 1016/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent (s)

IA No. 113626/2021 - AMENDMENT IN CAUSE TITLE
IA No. 113624/2621 - APPLICATION FOR TAKING ON RECORD
IA No. 167370/2022 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 13898/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 27518/2023 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 25311/2023 - CLARIFICATION/DIRECTION
IA No. 176166/2022 - CLARIFICATION/DIRECTION
IA No. 25284/2023 - CLARIFICATION/DIRECTION
IA No. 103863/2021 - EX-PARTE STAY
IA No. 103804/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT
IA No. 186593/2022 - EXEMPTION FROM FILING O.T.
IA No. 42892/2022 - EXEMPTION FROM FILING O.T.
IA No. 100876/2022 - EXEMPTION FROM FILING O.T.
IA No. 10731/2023 - EXEMPTION FROM FILING O.T.
IA No. 25918/2023 - INTERVENTION APPLICATION
IA No. 186591/2022 - INTERVENTION APPLICATION
IA No. 42890/2022 - INTERVENTION APPLICATION
IA No. 170476/2022 - INTERVENTION APPLICATION
IA No. 67159/2022 - INTERVENTION APPLICATION
IA No. 25300/2023 - INTERVENTION/IMPLEADMENT
IA No. 7992/2023 - MODIFICATION OF COURT ORDER
IA No. 52090/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES
IA No. 44650/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES
IA No. 28742/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES
sresmaeo, 100875/2022 - PERMISSION TO FILE ADDITIONAL
gymjﬁuMENTS/FACTS/ANNEXURES
%Z¥JA No. 10727/2023 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES
IA No. 103800/2021 - PERMISSION TO FILE APPEAL)

1
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FreeText
ANNEXURE R-4


WITH

317

Diary No(s). 20331/2021 (XVII)

(IA No. 174452/2022 - CLARIFICATION/DIRECTION

IA No. 174447/2022 - CLARIFICATION/DIRECTION

IA No. 104689/2022 - CLARIFICATION/DIRECTION

IA No. 100750/2022 - CLARIFICATION/DIRECTION

IA No. 126087/2021 - EX-PARTE STAY

IA No. 126088/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 126086/2021 - PERMISSION TO FILE APPEAL)

W.P.(C) No. 367/2022 (X)

IA No.
IA No.

73683/2022 - EXEMPTION FROM FILING O.T.
167394/2022 - PERMISSION TO FILE ADDITIONAL

DOCUMENTS/FACTS/ANNEXURES )
C.A. No. 6643-6644/2022 (XVII)

IA No. 82183/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT
IA No. 82179/2022 - GRANT OF INTERIM RELIEF)

C.A. No. 5787/2022 (XVII)

IA No. 179024/2022 - CLARIFICATION/DIRECTION

IA No. 100488/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 100490/2022 - EXEMPTION FROM FILING O.T.

IA No. 100487/2022 - STAY APPLICATION)

Diary No(s). 7535/2021 (XVII)

IA No. 124597/2021 - EX-PARTE STAY

IA No. 75405/2022 - EXEMPTION FROM FILING AFFIDAVIT

IA No. 75241/2022 - EXEMPTION FROM FILING AFFIDAVIT

IA No. 124600/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 75399/2022 - EXEMPTION FROM FILING O.T.

IA No. 75242/2022 - EXEMPTION FROM FILING O.T.

IA No. 75398/2022 - MODIFICATION

IA No. 75238/2022 - MODIFICATION OF COURT ORDER

IA No. 124595/2021 - PERMISSION TO FILE APPEAL)

Diary No(s). 7667/2021 (XVII)

IA No.
IA No.

99973/2022 - APPROPRIATE ORDERS/DIRECTIONS
130615/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
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JUDGMENT

IA No. 99975/2022 - EXEMPTION FROM FILING O.T.
IA No. 67910/2022 - EXEMPTION FROM FILING O.T.
IA No. 67909/2022 - MODIFICATION OF COURT ORDER
IA No. 130614/20621 - PERMISSION TO FILE APPEAL
IA No. 130617/2021 - STAY APPLICATION)

Diary No(s). 7670/2021 (XVII)

IA No. 85897/2022 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 85895/2022 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 126800/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 126797/2021 - PERMISSION TO FILE APPEAL

IA No. 126798/2021 - STAY APPLICATION)

Diary No(s). 23486/2021 (XVII)

IA No. 136286/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 136288/2021 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 136287/2021 - PERMISSION TO FILE APPEAL)

piary No(s). 11747/2622 (XVII)

IA No. 14518/2023 - CLARIFICATION/DIRECTION

IA No. 68236/2022 - EX-PARTE STAY

IA No. 68237/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 81168/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 68235/2022 - PERMISSION TO FILE APPEAL)

CONMT.PET. (C) No. 733/2023 (XVII)
IA No. 40734/2023 - EXEMPTION FROM FILING O0.T.)
Date : 19-04-2024 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE HRISHIKESH ROY
HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA

For Petitioner(s) Mr. S. P. Singh, Sr. Adv.
M/S. Mukesh Kumar Singh And Co., AOR
Mr. C. Kanan, Adv.
Mr. Omveer Bhati, Adv. .
Mr. Mukesh Kumar Singh, AOR
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Umang Tripathi, Adv.
Raj Vir Singh, Adv.
Pramod Kumar Singh, Adv.

Shivkumar Ragunath Golwalkar, Adv.

Rakesh Dubey, Adv.

Deepankar, Adv.

Namrata Trivedi, Adv.
Om Prakash, Adv.

Mahendra Singh, Adv.

Kajal Kumari, Adv.

bushmanta Kumar Pradhan, Adv.
Kailash Prashad Pandey, Adv.

Rajnish Kumar Jha, AOR
Mahendra Kumar, Adv.
Piyush Kumar, Adv.
Rakesh Dubey, Adv.
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Dilip Kumar, Adv.
Santosh Kumar Jha, Adv.

Varinder Kumar Sharma, AOR

UPON hearing the counsel the Court made the following

ORDER

1. Applications seeking permission to file appeals are allowed.

2. It is submitted by 1learned counsel for

the parties that

necessary permission for the brick kilns to operate for this year

was passed by this Court

05.01.2024) reads as follows:

on 05.01.2024.

The order

(dated

“Heard 1learned counsel appearing for the parties.
The interim order dated 27.02.2023 was passed in

these proceedings which enables the concerned brick

kilns to function during the operational period i.e.
01.03.2023 to 30.06.2023.
Prayer is made for extension of the said interim
order dated 27.02.2023 also for the same operational

period of the year 2024, by the learned counsel for
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the appellant(s). Such permission for this year is

granted with the same conditions.

The terms under which the brick kilns can operate

are already set out in our earlier order dated
27.02.2023 and also in the orders dated 08.04.2022
and 13.05.2022 respectively. The brick kilns are

expected to ensure compliance with the notification
dated 22.02.2022 of the Ministry of Environment,
Forest and Climate Change of India. It is further

reiterated that the State Pollution Control Board

must also continue to monitor the brick kilns

including surprise inspection as was earlier
ordered.”
3. Noting the above, since it is a statutory appeal, the same

stands admitted/rule nisi.

4, The interim order passed by this Court on 05.01.2024, as

extracted above, will operate for the given period, i.e. 015tMarch

to 30* June, of each subsequent years.

(RASHMI DHYANI PANT) (KAMLESH RAWAT)
COURT MASTER (SH) ASSISTANT REGISTRAR
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ANNEXURE R-5

Report of the CPCB In-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

oot T 8 Jor
e | ot

CENTRAL POLLUTION CONTROL BOARD
“Parivesh Bhawan”, East Arjun Nagar,
Delhi-110032
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Abstract

Environmental compensation is a policy instrument for the protection of the environment
which works on the Polluter Pay Principal. Environmental compensation has already been
implemented in various countries, although limited in scope. Experiences from these
implementations are mixed and tend to stress the importance of certain principles in order
to achieve the overall objective of protection of the environment.

The Hon’ble National Green Tribunal through its various judgments has empowered the
Central Pollution Control Board to lay down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action
plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authority,
individual etc. for the protection of environment. Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, which will be utilized for the protection/restoration of the
environment.

Although, this is the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.
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Chapter-l: Environment Compensation to be levied on Industrial
Units

1.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.
directed Central Pollution Control Board (CPCB) that:

“The CPCB may take penal action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs. CPCB may also assess and recover
compensation for damage to the environment and said fund may be kept in a separate
account and utilized in terms of an action plan for protection of the environment. Such
action plan may be prepared by the CPCB within three months” (Annexure-I).

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A.
Sudhakar, I/c WQM-I with Shri A. K. Vidyarthi, I/c WQM-II, Shri P. K. Gupta, I/c IPC-VI, Shri
Nazimuddin I/c IPC-1l and Dr. S. K. Paliwal, Scientist ‘D’ as members. The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through video conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks received and deliberations of the
Committee on the same are given in Annexure-Il.

As per the Hon’ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019. The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordingly. The Committee’s deliberations are attached as Annexure-IIl.

It was deliberated for developing a formula for imposing environmental compensation on
industrial units for violation of directions issued by regulatory bodies and this is the first
attempt made. The committee discussed that environmental compensation should be based
on “Polluter Pay Principle”. The Committee decided to list the instances for taking cognizance
of cases fit for violation and levy environmental compensation.
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Cases considered for levying Environmental Compensation (EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits.

b) Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment -- land, water and air resulting into acute
injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

1.3.1Intheinstances as mentioned at a, b and c above, Pollution Index may be used as a basis
to levy the Environmental Compensation. CPCB has published guidelines for categorization of
industries into Red, Orange, Green and White based on concept of Pollution Index (PI). The
Pollution Index is arrived after considering quantity & quality of emissions/ effluents
generated, types of hazardous wastes generated and consumption of resources. Pollution
Index of an industrial sector is a numerical number in the range of 0 to 100 and can be
represented as follows:

Pl = f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector.

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and
follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,
Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in
implementation of such provision throughout the country, a successful initiative in vital field
of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as
mentioned at a, b and c including non-compliance of the environmental standards / violation
of directions.
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The Environmental Compensation shall be based on the following formula:

Where,

EC=PIxNxRxSxLF

EC is Environmental Compensation in X

PI = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (X) for EC

S = Factor for scale of operation

LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of

Pollution Index, duration of violation in terms of number of days, scale of operation in terms

of micro & small/medium/large industry and location in terms of proximity to the large

habitations.

Note:

The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.

N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.

S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.

LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may

be used:
Table No. 1.1: Location Factor Values
S. No. Population* Location Factor®
(million) (LF)
1 1to<5 1.25
2 5to <10 1.5
3 10 and above 2.0

*Population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.
However, for critically Polluted Areas, LF may be explored in future.

f. In any case, minimum Environmental Compensation shall be X 5000/day.

g. In order to include deterrent effect for repeated violations, EC may be
increased on exponential basis, i.e. by 2 times on 1%t repetition, 4 times on 2"
repetition and 8 times on further repetitions.

h. If the operations of the industry are inevitable and violator continues its
operations beyond 3 months then for deterrent compensation, EC may be
increased by 2, 4 and 8 times for 2"9, 3" and 4™ quarter, respectively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at
Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 X/day.

Table No. 1.2: A sample calculation for Environmental Compensation

Industrial Category Red Orange Green
Pollution Index (PI) 60-100 41-59 21-40
Average Pl 80 50 30
R-Factor 250

S-Factor 0.5-1.5

L-Factor 1.00-2.00

et 10,000-60,000 | 6,250-37,500 | 5,000-22,500
Compensation (X/day)

1.3.2 In other instances i.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

In such cases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a committee with representatives of SPCB,
CPCB and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing
Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.
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When Environmental Compensation is calculated through the Pollution Index:

The amount received by imposing the Environmental Compensation to the industries
/ organization non-complying with the environmental standards / violating any CPCB’s
directions shall be deposited in a separate bank account. The amount accumulated
will be utilized for Protection of Environment. The following schemes were identified,
which may be considered for utilization of Environmental Compensation Fund:

Industrial Inspections for compliance verification
Installation of Continuous water quality monitoring stations / Continuous ambient
air quality monitoring stations for strengthening of existing monitoring network

c. Preparation of Comprehensive Industry Documents on Industrial Sectors / clean
technology

d. Investigations of environmental damages, preparation of DPRs

e. Remediation of contaminated sites

f. Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building of
SPCBs/PCCs

The above proposed list may include other schemes also, depending upon the
requirement.

Considering the availability of accumulated funds, CPCB will finalize the scheme,
keeping in mind the priority, to utilize the funds of Environmental Compensation.

When Environmental Compensation is assessed based on actual damage to the
environment by Expert Organization/ Agency:

The amount of Environmental Compensation under this case will be remediation
costs, measures requiring immediate and short-term actions, compensation towards
loss of ecology, etc., and will be utilized exclusively for the purpose at specific site,
based on the detailed investigations by the Expert Organizations/ agencies.

Recommendations

The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied by CPCB only when
CPCB has issued the directions under the Environment (Protection) Act, 1986.
In case of a, b and ¢, Environmental Compensation may be calculated based on
the formula “EC =PI x N x R x S x LF”, wherein, Pl may be taken as 80, 50 and
30 for red, orange and green category of industries, respectively, and R may be
taken as 250. S and LF may be taken as prescribed in the preceding paragraphs.

7
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In case of d, e and f, the Environmental Compensation may be levied based on
the detailed investigations by Expert Institutions/Organizations.

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of
Paryavaran Suraksha Samiti and another v/s Union of India and others (Writ
Petition (Civil) No. 375 of 2012), directed that all running industrial units which
require “consent to operate” from concerned State Pollution Control Board,
have a primary effluent treatment plant in place. Therefore, no industry
requiring ETP, shall be allowed to operate without ETP.

EC is not a substitute for taking actions under EP Act, Water Act or Air Act. In
fact, units found polluting should be closed/prosecuted as per the Acts and
Rules.

%k %k %k %k %k
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Chapter-Ill: Environmental Compensation to be levied on all violations of
Graded Response Action Plan (GRAP) in NCR.

2.1 Background

The CPCB In-house Committee also discussed that the EC shall also be levied on all violations
of Graded Response Action Plan (GRAP) in NCR. The implementing agencies for each activity
have been identified and the EC will be levied on these agencies. These violations attract
graded amounts of EC depending on the state of ambient air quality, which is given in table
below:

Table No. 2.1: Environmental Compensation to be levied on all violations of Graded Response
Action Plan (GRAP) in Delhi-NCR.

Activity State Of Air Quality Environmental
Compensation ()
Industrial Emissions Severe +/Emergency Rs 1.0 Crore
Severe Rs 50 Lakh
Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Vapour Recovery System (VRS) at Outlets of Oil Companies
i. Notinstalled Target Date Rs 1.0 Crore
ii.  Non-functional Very poor to Severe + | Rs 50.0 Lakh
Moderate to Poor Rs 25.0 Lakh
Construction sites Severe +/Emergency Rs 1.0 Crore
(Offending plot more than 20,000 | Severe Rs 50 Lakh
Sg.m.) Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Solid waste/ garbage dumping in | Very poor to Severe + | Rs 25.0 Lakh
Industrial Estates Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
a) Hot-spots Very poor to Severe + | Rs 25.0 Lakh
b) Other than Hot-spots Very poor to Severe + | Rs 10.0 Lakh

2.2 Action Plan for Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be
deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1
of Chapter-I of this report.

% % % %k %k %
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Chapter-lll: Environmental Compensation to be levied in case of failure of
preventing the pollutants being discharged in water bodies and failure to
implement waste management rules

3.1 Background

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others (Writ Petition (Civil) No. 375 of 2012), directed State
Governments (including the concerned Union Territories) to set-up Sewage Treatment Plants (STPs),
which are already under implementation, within the time lines already postulated. Further, the STPs,
which are yet to set-up, to be completed within a period of three years, from today, i.e. by 22.02.2020.

The Hon’ble NGT in its order dated 06.12.2018 (Annexure-lll) in the matter of Court of its own motion
v/s State of Karnataka (Original Application No. 125/2017 and M.A. No. 1337/2018) has given
following directions:

“Since failure of preventing the pollutants being discharged in water bodies (including lakes)
and failure to implement solid and other waste management rules are too frequent and
widespread, the CPCB must lay down specific guidelines to deal with the same, throughout
India, including the scale of compensation to be recovered from different
individuals/authorities, in addition to or as alternative to prosecution. The scale may have
slabs, depending on extent of pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.”

3.2 Ideology of Environmental Compensation Formula

In compliance of the directions of the Hon’ble Tribunal, the Committee deliberated on the issue of
environmental compensation to be recovered from individuals/authorities in case of failure of
preventing the pollutants being discharged in water bodies and failure to implement solid and other
waste management rules. The Committee has suggested that environmental compensation in these
cases should be comprised of two components i.e.

1. Cost saved/benefits achieved by the concerned individual/authority by not having proper
waste/sewage management system; and

2. Cost to the environment (environmental externality) due to untreated/partially treated
waste/sewage because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system includes the
interest on capital cost of the waste/sewage management facility and daily operation and
maintenance (O&M) cost associated with the facility.

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by concerned
individual/authority for setting-up waste/sewage management facility, may be assumed as Capital
Cost Factor for calculation of environment compensation. Further, as whole O&M cost is saved by
concerned individual/authority for not managing required waste/sewage management system, 100%
of the O&M cost saved may be considered as O&M cost factor.

10
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Therefore, generalized formula for Environmental Compensation may be described as:

EC= Capital Cost Factor x Marginal Average Capital Cost for Establishment of Waste or Sewage
Management or Treatment Facility x (Waste or Sewage Management or Treatment Capacity Gap)
+ O&M Cost Factor x Marginal Average O&M Cost x (Waste or Sewage Management or Treatment
Capacity Gap) x No. of Days for which facility was not available + Environmental Externality

Cost to the environment due to untreated/partially treated waste/sewage discharge by concerned
individual/authority may be assumed as recommended by the committee, which is mentioned below:

Table No. 3.1: Environmental externality for untreated/partially treated sewage discharge

Sewage Marginal Cost of Minimum and Maximum value of
Treatment Environmental Externality | Environmental Externality recommended
Capacity Gap (Rs. per MLD/day) by the Committee (Lacs Rs. Per Day)
(MLD)
Up to 200 75 Min. 0.05, Max. 0.10
201-500 85 Min. 0.25, Max. 0.35
501 and above 90 Min. 0.60, Max. 0.80

Table No. 3.2: Environmental externality for improper municipal solid waste management

Municipal Solid Waste Marginal Cost of Minimum and Maximum value of
Management Capacity Environmental Environmental Externality recommended
Gap (TPD) Externality (Rs. by the Committee (Lacs Rs. Per Day)
per ton per day)
Up to 200 15 Min. 0.01, Max. 0.05
201-500 30 Min. 0.10, Max. 0.15
501-1000 35 Min. 0.25, Max. 0.35
1001-2000 40 Min. 0.50, Max. 0.60
Above 2000 Max. 0.80

The Committee further decided to fix a cap for minimum and maximum cost for capital and O&M
component for Environmental Compensation, which are given in below tables:

Table No. 3.3: Minimum and Maximum EC to be levied for untreated/partially treated sewage

discharge
Class of the City/Town Mega-City Million-plus Class-I City/Town
City and others
Minimum and Maximum values of EC (Total | Min. 2000 Min. 1000 Min. 100
Capital Cost Component) recommended by | Max. 20000 Max. 10000 Max. 1000
the Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 2 Min. 1 Min. 0.5
Cost Component) recommended by the Max. 20 Max. 10 Max. 5
Committee (Lacs Rs./day)
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

management
Class of the City/Town Mega-City Million-plus Class-1 City/Town
City and others
Minimum and Maximum values of EC (Capital Min. 1000 Min. 500 Min. 100
Cost Component) recommended by the Max. 10000 Max. 5000 Max. 1000
Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0
Committee (Lacs Rs./day)

The application of formula for calculation of EC may be further understood with the example of two

typical cases.

3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage

by Concerned Individual/Authority:

BIS IS-1172:1993 suggests that for communities with population above 100,000, minimum of
150 to 200 lpcd of water demand is to be supplied. Further, 85% of return rate (CPHEEO
Manual on Sewerage and Sewage Treatment Systems, 2013), may be considered for
calculation of total sewage generation in a city. CPCB Report on “Performance evaluation of
sewage treatment plants under NRCD, 2013”, describes that the capital cost for 1 MLD STP
ranges from 0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per month. After detail
deliberations, the Committee suggested to assume capital cost for STPs as Rs. 1.75 Cr/MLD
(marginal average cost). Further, expected cost for conveyance system is assumed as Rs. 5.55
Cr./MLD (marginal average cost) and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census of India. Based on these
assumptions, Environmental Compensation to be levied on concerned ULB may be calculated

with the following formula:

EC= Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility x (Total
Generation-Installed Capacity) + Marginal Average Capital Cost for Conveyance Facility x
(Total Generation -Operational Capacity)] + O&M Cost Factor x Marginal Average O&M Cost
x (Total Generation- Operational Capacity) x No. of Days for which facility was not available

+ Environmental Externality x No. of Days for which facility was not available

Alternatively;

EC (Lacs Rs.) = [17.5(Total Sewage Generation — Installed Treatment Capacity) + 55.5(Total
Sewage Generation-Operational Capacity)] + 0.2(Sewage Generation-Operational Capacity)
x N + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational

Capacity) x N

Where; N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD
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Table No. 3.5: Sample calculation for EC to be levied for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-I Town Class-I
Town
Sewage Generation (MLD) (as per 4195 381 486 37
the latest data available with CPCB)
Installed Treatment Capacity (MLD) 2500 220 404 45.5
(as per the latest data available
with CPCB)
Operational Capacity (MLD) (as per 1900 140 300 24.5
the latest data available with CPCB)
Treatment Capacity Gap (MLD) 2295 241 186 12.5
Calculated EC (capital cost 29662.50 2817.50 1435.00 0.00
component for STPs) in Lacs Rs.
Calculated EC (capital cost 127372.50 13375.50 10323.00 693.75
component for Conveyance
System) in Lacs. Rs.
Calculated EC (Total capital cost 157035.00 16193.00 11758.00 693.75
component) in Lacs Rs.
Minimum and Maximum values of Min. 2000 Min. 1000 Min. 100 Min. 100
EC (Total Capital Cost Component) | Max. 20000 Max. 10000 Max. 1000 | Max. 1000
recommended by the Committee
(Lacs Rs.)
Final EC (Total Capital Cost 20000.00 10000.00 1000.00 693.75
Component) in Lacs Rs.
Calculated EC (O&M Component in 459.00 48.20 37.20 2.50
Lacs Rs./day
Minimum and Maximum values of Min. 2 Min. 1 Min. 0.5 Min. 0.5
EC (O&M Cost Component) Max. 20 Max. 10 Max. 5 Max. 5
recommended by the Committee
(Lacs Rs./day)
Final EC (O&M Component) in Lacs. 20.00 10.00 5.00 2.50
Rs./Day
Calculated Environmental 2.0655 0.2049 0.1395 0.0094
Externality (Lacs Rs .Per Day)
Minimum and Maximum value of Min. 0.60 Min. 0.25 Min. 0.05 Min. 0.05
Environmental Externality Max. 0.80 Max. 0.35 Max. 0.10 Max. 0.10
recommended by the Committee
(Lacs Rs. Per Day)
Final Environmental Externality 0.80 0.25 0.10 0.05

(Lacs Rs. Per day)
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3.4 Environment Compensation to be Levied on Concerned Individual/Authority for
Improper Solid Waste Management:

It is known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Report-
2016). As per the principles of SWM Rules, 2016 and PWM Rules 2016, as amended in 2018, the total
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of
MSW and disposal through facility like composting, biomethanation, recycling, co-processing in
cement kilns etc.

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city
having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores,
including capital cost (one time) and O & M cost for one year. The expenditure for subsequent years
would be only Rs. 3.5 crores/annum.

CPCB sponsored a survey to ascertain the status of municipal solid waste disposal in 59 cities/towns
of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRI),
Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class-Ill), 0.3-0.4 kg (Class-Il) and 0.5 kg (Class-1) per capita per day
respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, million-plus UAs/towns and Class-| UA/Towns
respectively for calculation of environmental compensation purposes. Based on these assumptions,
Environmental Compensation to be levied on concerned ULB may be calculated with the following
formula:

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x (Per day waste
generation-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M
Cost x (Per day waste generation-Per day waste disposed as per the Rules) x Number of days
violation took place + Environmental Externality x N

Where;
Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation -
Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste
Generation - Waste Disposed as per the Rules) x N
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Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid

Waste
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-l Town Class-I
Town
Waste Generation (kg. per person per day) 0.6 0.5 0.4 0.4
Waste Generation (TPD) 9809.90 880.14 350.79 200.31
Waste Disposal as per Rules (TPD) (assumed 2452.47 220.04 87.70 50.08
as 25% of waste generation for sample
calculation)
Waste Management Capacity Gap (TPD) 7357.42 660.11 263.09 150.23
Calculated EC (capital cost component) in 17657.82 1584.26 631.42 360.56
Lacs. Rs.
Minimum and Maximum values of EC Min. 1000 Min. 500 Min. 100 Min. 100
(Capital Cost Component) recommended by | Max. 10000 Max. 5000 Max. 1000 Max. 1000
the Committee (Lacs Rs.)
Final EC (capital cost component) in Lacs. Rs. 10000.00 1584.26 631.42 360.56
Calculated EC (O&M Component) in Lacs. 147.15 13.20 5.26 3.00
Rs./Day
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0 Max. 1.0
Committee (Lacs Rs./Day)
Final EC (O&M Component) in Lacs. Rs./Day 10.00 5.00 1.00 1.00
Calculated Environmental Externality (Lacs 2.58 0.18 0.03 0.02
Rs. Per Day)
Minimum and Maximum value of Max. 0.80 Min. 0.25 Min. 0.01 Min. 0.01
Environmental Externality recommended by Max. 0.35 Max. 0.05 Max. 0.05
the Committee (Lacs Rs. per day)
Final Environmental Externality (Lacs Rs. per 0.80 0.25 0.03 0.02

day)

3.3 Action Plan for Utilization of Environmental Compensation Fund

EC levied in case of failure of preventing the pollutants being discharged in water bodies and failure

to implement waste management rules will be deposited in the same fund and will be utilized in the

same manner as mentioned in para 1.4.1 of Chapter-I of this report.

3.4 Recommendations

1. The Committee recommended that to begin with, Environmental Compensation to be

recovered from individuals/authorities in case of failure of preventing the pollutants being

discharged in water bodies and failure to implement solid waste management rules may be

calculated with the methodology described in the report.

2. If mixing of Bio-medical Waste or Hazardous Waste is found in Municipal Solid Waste than

capital cost component of EC may be increased by a multiplication factor of 1.5.
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3. In order to include deterrent effect for continuous violations, component of O&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8
times after every six-months, beyond the time prescribed by authority for ensuring complete

treatment of sewage/waste of the city/town.

* ok k% Kk
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Chapter-IV: Environmental Compensation in Case of lllegal Extraction of
Ground Water

4.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central
Ground Water Board & Ors. (Original Application No. 327/2018) vide order dated 03/01/2019
(Annexure-V) directed Central Pollution Control Board (CPCB) that:

“CPCB may constitute a mechanism to deal with individual cases of violation of norms,
as existed prior to Notification of 12/12/2018, to determine the environment
compensation to be recovered or other coercive measures to be taken, including
prosecution, for past illegal extraction of ground water, as per law.”

4.2 Constitution of the Committee

In compliance to Hon’ble NGT dated 03/01/2019, CPCB constituted a committee under the
Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal
Gandhi, Sc. D, UPC-I Division and Smt. Suniti Parashar, Scientist B, WQM-I Division as members. The
committee was asked to deliberate on this issue and come up with draft formulation of mechanism to
determine the Environmental Compensation for illegal extraction of ground water.

4.3 Methodology for Assessing Environmental Compensation

The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The committee
deliberated on the issue of Environmental Compensation to be recovered from individuals/industries
such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units
in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of
proposals/requests for Ground Water Abstraction, 2015 were also discussed and based on this further
formulation to levy Environmental Compensation has been evolved.

4.4 Ideology of Environmental Compensation w.r.to illegal extraction of ground
water

Ground water is becoming an increasingly scarce resource because of its unabated and indiscriminate
over-exploitation. Growth in ground water exploitation, however, has led to a steep fall in water table
in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling
water table is a matter of special concern since it tends to reduce the accessibility of the resource to
small and marginal farmers due to increase in costs of extractions.

Specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in
Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given
below:

For Notified Areas:

1. Permission to abstract ground water through any energized means will not be accorded for
any purpose other than drinking water.
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2. Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the
purpose of regulation of ground water development.

3. Regulation of Ground Water development in Notified areas is through District Administrative
Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment
(Protection) Act, 1986.

4. In Notified areas, ground water use in individual houses, infrastructure complexes like group
housing societies, hospitals, schools etc. and drinking water requirements of workers in
industries can be allowed.

5. NOC for ground water withdrawal will be considered only if Water Supplying Department is
not providing adequate water in the area/premises. Proof for this is to be produced from the
concerned authority by the applicant.

6. For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch
only and the capacity of the pump should not exceed 1HP. For infrastructure projects,
maximum diameter of the ground water abstraction structures should be restricted to 150
mm (6 inches) only and capacity of the pump should not exceed 5 HP.

7. Any violation of the above conditions will attract legal action under Section 15 of the
Environment (Protection) Act, 1986.

For Non-Notified Areas:

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per
safe, semi critical, critical and over-exploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of
ground water. The committee has proposed following formula for calculation of Environmental
Compensation (ECow):

ECew = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for illegal extraction of ground water (ECRew)

Where water Consumption is in m3/day and ECRsw in Rs./m?3

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference
purpose, yield of the pump may be assumed as given in Annexure-VI.

Time duration will be the period from which pump is operated illegally.

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as
calculated with assumptions of yield and time may be used for calculation of ECow.

4.6 Environmental Compensation Rate (ECRgw) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRgw) for illegal extraction of
ground water should increase with increase in water consumption as well as water scarcity in the area.
Further, ECRew are kept relaxed for drinking and domestic use as compared to other uses, considering
the basic need of human being.
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As per CGWB, safe, semi-critical, critical and over-exploited areas are categorized from the ground
water resources point of view (CGWB, 2017). List of safe, semi-critical, critical and over-exploited areas
are available on the website of CGWB and can be accessed from- http://cgwa-
noc.gov.in/LandingPage/NotifiedAreas/CategorizationOfAssessmentUnits.pdf#ZO0M=150.

Environmental Compensation Rates (ECRew) for illegal use of ground water (ECRgw) for various
purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by
the committee are given in tables below:

4.6.1 ECRgw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals,
commercial complexes, townships etc.

Water Consumption (m?3/day)
SI. No. | Area Category <2 | 2to <5 | 5 to <25 25 & above
Environmental Compensation Rate (ECRcw) in Rs./m3

1 Safe 4 6 8 10

2 Semi Critical 12 14 16 20

3 Critical 22 24 26 30

4 Over-Exploited 32 34 36 40
Minimum ECew=Rs 10,000/- (for households) and Rs. 50,000 (for institutional activity,
commercial complexes, townships etc.)

4.6.2 ECRgw for Packaged drinking water units:

Water Consumption (m3/day)
Sl. No. | Area Category <200 200 to <1000 1000 to <5000 | 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?3

1 Safe 12 18 24 30

2 Semi critical 24 36 48 60

3 Critical 36 48 66 90

4 Over-exploited 48 72 96 120
Minimum ECsw=Rs 1,00,000/-

4.6.3 ECRgw for Mining, Infrastructure and Dewatering Projects

Water Consumption (m3/day)

Sl. No. | Area Category <200 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRew) in Rs./m?
1 Safe 15 21 30 40
2 Semi critical 30 45 60 75
3 Critical 45 60 85 115
4 Over-exploited 60 90 120 150

Minimum ECsw=Rs 1,00,000/-
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Water Consumption (m3/day)
Sl. No. Area Category
<200 200 to <1000 | 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over-exploited 80 120 160 200
Minimum ECsw=Rs 1,00,000/-

For better understanding of implementation of ECew policy, some example calculations are given

below:

Example No. 1 (For drinking and domestic Use):

It is observed that a household in safe zone is extracting ground water illegally from past 2 year and
3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECew) will be
charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) =3 m3/hr
Daily Consumption =3 x 0.5 =1.5 m?

ECRew = 4 Rs./m3(Please refer para 4.6.1)

EC to be levied =4 x 1.5 = 6 Rs./day

Total time period = 820 days

Then, ECew= 6x820

Calculated ECew= 4,920 Rs.
ECew to be levied = 10,000 Rs. (minimum prescribed ECew, please refer para 4.6.1)

Example 2 (For Industrial Units):

It is observed that an industry in critical zone is extracting ground water illegally from past 1 year
with the help of 5 HP pump, dia 6 inches and head as 50 meter. It is assumed that the industry runs
the pump for 3 hrs/day. What Environmental Compensation (ECcw) will be charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) = 12 m3/hr
Daily Consumption = 12 x 3 =36 m3/day

ECRew = 60 Rs./m3(Please refer para 4.6.4)

EC to be levied = 60 x 36 = 2,160 Rs./day

Total time period = 365 days

Then, ECew= 2,160 x 365

ECew= 7,88,400 Rs.
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4.7 Relaxation

Central Ground Water Authority (CGWA) reserves to right to relax or interpret these mechanisms in
case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for
evaluation of proposals/requests for Ground Water Abstraction, 2015.

4.8 Recommendations

The committee has given following recommendations:

= The minimum Environmental Compensation for illegal extraction of ground water for
domestic purpose will be Rs. 10,000, for institutional/commercial use will be 50,000 and for
other uses will be 1,00,000.

= In case of fixation of liability, it always lies with current owner of the premises where illegal
extraction is taking place.

= Time duration may be assumed to be one year in case where no evidence for period of
installation of bore well could be established.

= For Drinking and Domestic use, where metering is not present but storage tank facility is
available, minimum water consumption per day may be assumed as similar to the storage
capacity of the tank.

=  Forindustrial ground water use, where metering is not available, water consumption may be
assumed as per the consent conditions. Further, where in case industry is operating without
consent, water consumption may be calculated based on the plant capacity (on the
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction
of ground water in industries in to the notice of CGWA for appropriate action by CGWA.

= Authorities assigned for levy EC and taking penal action are listed below:

S. No. Actions Authority
1. To seal the illegal bore-well/tube-well to stop | District Collector
extraction of water and further closure of
project
2. To levy ECsw as per prescribed method District Collector, CGWA
3. To levy EC on water pollution, as per the CPCB/SPCB/PCC

method prescribed in report of CPCB- “EC on
industrial pollution”

4, Prosecution of violator CGWA under EP Act
SPCB/PCC under Air and
Water Act

e CGWA may maintain a separate account for collection and utilization of fund, collected

through the prescribed methodology in this report.
%k %k ok ok k sk k k
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Annexure-|

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 593/2017

In the matter of:

CORAM :

Present:

(W.P. (Civil) No. 375/2012)

Paryavaran Suraksha Samiti & Anr.

Vs.

Union of India & Ors.

HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant:
Amicus Curiae:
Respondent Nos.

Mr. Rohit Prajapati, Applicant in person

Mr. Jai A. Dehadrai, Adv.

Mr. Nishe Rajan Shonker, Adv. for State of
Kerala

Mr. Tarunvir Singh Khehar, Ms. Guneet Khehar
Mr. Sandeep Mishra Advs. for GNCTD

Mr. Anil Shrivastava Mr Rituraj Bswas and

Ms. Sujaya Bardhan, Advs. for State of
Arunachal Pradesh

Mr. Jogy Scaria, Ms. Beena Victor, Advs. for
Kerala State Pollution Control Board

Mr. Avijit Roy, Adv. for Assam Pollution Control
Board

Mr. Leish h Rosh i Kh, Ms. Maib
Babina, Advs. for State of Manipur

Mr. Nikhil Nayyar, Mr. Dhananjay Baijal, Advs.
for APPCB and TSPCB

Mr. Mukesh Verma, Adv.

Mr. Tarunvir Singh Khehar, Adv., Mr. Sandeep
Mishra and Ms. Guneet Khehar, Adv.

Mr. Dinesh Jindal, LO for DPCC

Ms. Aruna Mathur, Mr. Avneesh Arputham, Ms.
Simraj Jeet and Ms. Anuradha Arputham, Advs.
for State of Sikkim

Mr. Raja Chatterjee, Mr. Piyush Sachdev, Ms.
Abhinandini Yadav, Advs. and Advs. for State of
WB

Mr. Edward Belho, AAG, Mr. K. Luikang Michael
and Ms. Hoineithiam, Advs. for State of
Nagaland

Ms. Enatoli Sema, Adv. for State of Nagaland
and Pollution Control Board

Mr. M. Paikaray and Mr. A.K. Panda, Advs. for
SPCB, Odisha

Mr. Dhruv Pal, Adv. for State of Gujarat

Mr. V.K. Shukla, Adv. for State of MP

Mr. Jayesh Gaurav, Adv. for R-47

Mr. Tayenjam Momo Singh, Adv. for Meghalaya
Pollution Control Board

Mr. Shlok Chandra and Mr. Ritesh Kumar
Sharma, Advs.

Mr. Gautam Singh and Mr. Shoeab Alam, Advs.
for State of Bihar

Ms. Aprajita Mukherjee, Adv.

Ms. G. Indira, Adv. for UT of Andaman &
Nicobar

Mr. Balendu Shekhar, Mr. Sriansh Prakash and
Mr. Rajkumar Maurya, Advs. for Ministry of
Environment, Forest and Climate Change

Ms. Puja Kalra, Adv. for SDMC & NDMC

Mr. Anil Grover, AAG, Mr. Rahul Khurana and
Mr. Mishal Vij, Advs. for State of Haryana and
HSPCB
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Ms. Yogmaya Agnihotri, Adv. and Ms. Prity,
Adv. for CECB

Ms. Sakshi Popli, Adv. for Ministry of
Environment, Forest and Climate Change

Mr. Shuvodeep Roy, Adv. and Mr. Rituraj
Biswas, Adv. for State of Tripura & Tripura
Pollution Control Board

Mr. Shashank Bajpai and Mr. Shakun S. Shukla,
Advs. for State of Odisha

Ms. Asha Nayar Basu and Ms. Aradhita Ghosh
Mandal, Advs.

Ms. Priyanka Sinha, Adv. for State of Jharkhand
Mr. Rajul Shrivastav, Adv. for MPPCB

Mr. Pradeep Misra and Mr. Daleep Dhyani Advs.
for UPPCB

Mr. R. Rakesh Sharma and Mr. V. Mowli, Advs.
for State of TN & TNPCB

Mr. Shubham Bhalla, Adv.

Mr. Shiv Mangal Sharma, AAG, Mr. Saurabh
Rajpal, Mr. Adhiraj Singh, Ms.Shikha Sandhu
and Mr. Vikrmjeet singh, Advs. for State of
Rajasthan and Pollution Control Board

Mr. G. M. Kawoosa, Adv. for State of J & K

Mr. Divya Prakash Pande, Adv. For HPSPCB

Mr. Manish Kumar, Adv.

Date and Orders of the Tribunal
Remarks
lteTZNO' 1. This matter was taken by this Tribunal in
August 03, | furtherance to the orders of the Hon’ble Supreme Court
2°Als dated 22.02.2017 Paryavaran Suraksha Samiti Vs. Union of

India (2017) 5 SCC 326, establishment and functioning of
ETPs/CETP/STPs.
2. Vide order dated 25.05.2017, Notice was issued to
Central Pollution Control Board and all the States
Pollution Control Boards/Committees and the Ministry of
Environment, Forest and Climate Change. They were
directed to file status-cum-compliance report in terms of
the orders of the Hon’ble Supreme Court. Accordingly,
various status reports have been filed. An affidavit has
been filed by the Ministry of Environment, Forest and
Climate Change dated 04th July, 2017 stating as follows:
“q. That the answering Respondent is engaged
in policy formulation, prescribing standards and its
implementation through the Central Pollution
Control Board (CPCB), State Pollution Control
Boards (SPCBs) and Pollution Control Committees
(PCCs) for UTs. This Ministry has written to all
SPCBs and PCCs as well as to CPCB to ensure

compliance of the judgment of the Hon’ble Supreme
Court and to submit detailed compliance report.
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Item No.
12

August 03,
2018

5: That the CPCB has also followed up with all
SPCBs and PCCs through Iletters and review
meetings to  ensure compliance of the
aforementioned judgment and that the matter was
also discussed in the 62" Conference of the
Chairmen and Member Secretaries of SPCBs and
PCCs held on 27.06.2017. That 26 SPCBs/PCCs
have submitted the compliance report, which has
been summarized at Annexure-I.

6. That the CPCB has also carried out
inspections of 17 categories of industries to verify
compliance with its directions issued on online
effluent/emission monitoring system and to cross-
verify online results with manual sampling. During
February-June, 2017, 64 industries were inspected
and directions under section 5 of the Environment
(Protection) Act, 1986 have been issued to 24 non-
complying industries; 18 industries were
complying; 8 were found closed and inspection
reports of 14 industries are under process.

Vg That the CPCB and NMCG through 11
technical institutions, inspected 751 industries
located in the River Ganga main stem during
March-April, 2017 to verify the status of installation
and connectivity of industries discharging effluents
as well as their compliance with the standards.
Closure directions have been issued to 154
industries; show cause notices issue to 36
industries; 149 industries were found complying
and direction issued to 91 self-closed Grossly
Polluting Industries (GPI) to remain closed; 93 GPI
units were found closed as per directions; 38 GPI
units found operational in violation of closure
directions and inspection reports of 190 industries
are under process”.

¥ We have heard learned Amicus Curiae Sh. Jai A.
Dehadrai and the learned counsel for Ministry of
Environment, Forest and Climate Change, Central
Pollution Control Board, various State Pollution Control
Boards and the Pollution Control Committees.

4. Learned Amicus Curiae has drawn our attention to
orders dated 04.07.2017, 18.09.2017 and 11.10.2017 of
the Tribunal directing the State Pollution Control Boards
to file a statement as to how many Industrial Units
discharging trade effluents or causing emissions exist in
the State, how many are having their own STPs, ETPs

and/or connected to Common Effluent Treatment Plant
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(CETP), whether any such CETP or ETP or STP is properly
functioning and treating the effluents as per prescribed
limits or not.

S. Learned Amicus Curiae submitted that
contamination of water due to industrial effluents can lead
to various diseases and adverse consequences on the
aquatic organism due to decreased level of oxygen. The
use of technology can help reduction of adverse
consequences. However, the best solution is to prevent
pollution by soil conservation and proper disposal of toxics
and chemicals which may include chemical recycling.

6. Having monitored the matter for the last more than
one year on several dates, we are of the view that the
matter requires continuous monitoring by statutory
authorities as per directions which we proceed to issue
today.

(i) We direct the Central Pollution Control Board (CPCB) to
forthwith prepare an action plan after looking into all the
status reports. The action plans must have mechanism to
ensure compliance or all the directions in the order of the
Hon’ble Supreme Court. To enable this to be done, a Nodal
officer must be identified to deal with the issue of CETPs/
ETPs/STPs.

(ii) A representative of the Ministry of Environment, Forest
and Climate Change may be associated with the Nodal
Officer of the CETP for monitoring. The Monitoring by the
said two officers- the representative of the MoEF and the
Nodal Officer of the CPCB must be held atleast once in a
month and on the basis of such meeting and the feedback

taken further follow up action must be taken and
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appropriate directions issued. This process may be a
continuous process.

(iii) It must be ensured that STPs, CETPs and ETPs are
functional and meet the requisite standards.

(iv) There is already a direction in the above judgment
under which 50% of the funds for the purpose are to be
provided by the Central Government, 25% by the States
and remaining 25% to be arranged by way of loans which
is to be re-paid by the user industries. Local bodies and
the States have duties as clearly stipulated in the
judgment. There has to be online monitoring system by
each State to display emission levels in public domain in
terms of paragraph 17 of the order of the Hon’ble Supreme
Court.

(v) A report of the steps taken may be placed on the
website of the Central Pollution Control Board atleast once
in three months. Deficiencies if any may also be so
displayed.

(vi) The Central Pollution Control Board may take penal
action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs
Central Pollution Control Board may also assess and
recover compensation for damage to the environment and
the said fund be kept in a separate account and utilized in
terms of an action plan for protection of the environment.
Such action plan may be prepared by the Central
Pollution Control Board within three months from today.
(vii) A compliance report in terms of the above order may
be furnished to this Tribunal within four months from

today by e-mail at filing.ngt@gmail.com.
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(7)  Proceedings are disposed of.
However, the report received from the Central

Item No. | pollution Control Board may be placed for consideration

12
August 03, before this Tribunal on 04.09.2018.
018 o '
2! A We place on record our appreciation for the services

rendered by the learned Amicus Curiae.

.......................................... » CP
(Adarsh Kumar Goel)
......................................... , JM
(Dr. Jawad Rahim)
.......................................... JM
(S.P. Wangdi)
.......................................... ,EM
(Dr. Nagin Nanda)

03.08.2018
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Annexure-IV
Item Nos. 01 & 02 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 125/2017
(M.A. No. 1337/2018)
With
Original Application No. 217/2017
(M.A. Nos. 761/2017, 1073/2017,
1098/2017 & 1471/2017)
Court on its own Motion Applicant(s)
Versus
State of Karnataka Respondent(s)
With
D. Kupendra Reddy Applicant(s)
Versus
State of Karnataka Respondent(s)
Date of hearing: 06.12.2018
CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Original Application No. 125/2017
(M.A. No. 1337/2018)

For Applicant(s): Mr. Sajan Poovayya, Sr. Advocate and Mr. Saransh Jain,
Advocate for impleaded applicant - Namma Bengluru
Foundation

Mr. Vikram Hegde, Advocate for impleaded applicant

For Respondents (s): Mr. Devraj Ashok, Advocate
Mr. Rajkumar, Advocate and Ms. Sonia, LA
Ms. Nidhi Mehrotra, Advocate

Original Application No. 217/2017
(M.A. Nos. 761/2017, 1073/2017,
1098/2017 & 1471/2017)

For Applicant(s): Ms. Guneet Khehar, Mr. Tarunvir Singh Khehar, Mr.
P. Ramaprakash and Mr. Sandeep Mishra, Advocates
For Respondents (s): Dr. Abhishek Atrey, Advocate

Mr. Rajkumar, Advocate and Ms. Sonia, LA

ORDER
1. The issue for consideration in the two matters, one initiated by the
Tribunal on its own motion and the other filed by an individual
relates to contamination of water bodies at Bengaluru - Bellandur
lake, Agara lake and Varthur lake inter-alia, on account of discharge

of untreated sewage and other effluents from
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28.

29.
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their performance should be recorded and considered
favourably or otherwise for their career progression.

xv. Similar exercise as (xiv) may be undertaken to identify officers
responsible for failure in the past. Such exercise may be
completed within three months from today.

xvi. Since failure of preventing the pollutants being discharged in
water bodies (including lakes) and failure to implement solid
and other waste management rules are too frequent and
widespread, the CPCB must lay down specific guidelines to deal
with the same, throughout India, including the scale of
compensation to be recovered from different
individuals/authorities, in addition to or as alternative to
prosecution. The scale may have slabs, depending on extent of
pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.

xvii. MoEF&CC may specify limit for phosphorus in soaps and
detergents to prevent damage to the environment and public
health.

The above amount in the present case has been determined having

regard to the estimated cost of setting up of STPs, based on the data

available, which has been assessed with the assistance of the learned

Counsel for the parties.

We have nominated Justice Santosh Hegde on information being

provided during the hearing that he is agreeable to undertake the

above job.

Justice Hegde will be entitled to a token honorarium of Rs. 2.5 Lakh

per month from the date he assumes the charge. Justice Hegde will

be entitled to assistance of persons of his choice for which
remuneration will be paid by the SPCB, Karnataka as may be

determined by Justice Hegde.
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Annexure-V

Item Nos. 1to 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 176/2015
(M.A. No. 1332/2015)

&
Original Application No. 59/2012
(M.A. No. 34/2016 & M.A. No. 190/2016)
&

Original Application No. 108/2013
(M.A. No. 489/2015)

&
Original Application No. 179/2013
(M.A. No. 866/2014 & M.A. NO. 644/2015)
&

Appeal No. 67/2015
(M.A. No. 652/2015)
And

Original Application No. 484 /2015
(M.A. No. 155/2017, M.A. No. 567 /2017
& M.A. No. 927/2017)

And
Original Application No. 327/2018
(M. A. No. 1282/2018)

And
Original Application No. 115/2017
(M.A. No. 442/2017)

And
Original Application No. 411 of 2018
And
Original Application No. 613/2017
And

Original Application No. 614/2017

Shailesh Singh Respondent(s)
Versus

Hotel Holiday Regency, Moradabad & Ors. Applicant(s)

With

Legal Aid, National Green Tribunal Bar Association
Applicant(s)

Versus

NCT of Delhi & Ors. Respondent(s)

With

Raj Hans Bansal Applicant(s)
Versus

Ministry of Water Resources & Ors. Respondent(s)

With

Apex Chambers of Commerce and

Industries of N.C.T. of Delhi & Ors. Applicant(s)
Versus

Govt. of NCT Delhi & Ors. Respondent(s)

With

Vikrant Tongad Applicant(s)
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Versus
Union of India & Ors.
With
Shailesh Singh

Versus

Hotel The Oberoi Amarvilas & Ors.
With
Shailesh Singh

Versus
Panchsheel Buildtech Pvt. Ltd. & Ors.
With
Shailesh Singh

Versus
Central Ground Water Board & Ors.
With
M/s A-One Mineral Water Industry

Versus
Central Ground Water Authority & Ors.
With
Mohd. Javed Asghar

Versus

M/s Upper Ganges Sugar and Industries Ltd.

(Distillery Unit) & Ors.
With
Mohd. Javed Asghar
Versus
State of U.P. & Ors.

Hearing concluded on: 18.12.2018
Order uploaded on: 03.01.2019

Respondent(s)

Applicant(s)
Respondent(s)
Applicant(s)
Respondent(s)
Applicant(s)
Respondent(s)
Applicant(s)
Respondent(s)

Applicant(s)

Respondent(s)
Applicant(s)

Respondent(s)

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s):

For Respondent (s):

Mr. Raj Pajwani, Senior Advocate and Mr.
Rahul Choudhary, Advocate (In O.A. Nos.
59/2012 & 108/2013)

Ms. Preeti Singh, Mr. S. Porwal, Mr. Shivam
Jaiswal, Advocates (In O.A. Nos. 176/2015,
484 /2015, 327/2018 & 115/2017)

Mr. Amrendra Kumar Dubey, Advocate (O.A.
No. 411/2018

Ms. Sakshi Popli, Advocate for DJB (O.A. No.
59/2012)

Mr. Sumeet Pushkarna, Mr. Devanshu,
Advocates with Mr. Sudhir Chauhan, E.E.,
Delhi Jal Board (O.A. No. 108/2013)

Mr. Ajay Jain, Advocate for GNCTD

Mr. Ardhendumauli Kumar Prasad, Mr.
Shashank Saxena, Ms. Diksha Gera, Mr.
Amritesh Raj, Advocates for CGWA

Mr. Pradeep Mishra, Mr. Daleep Dhyani,
Advocates for UPPCB

Ms. Sakshi Popli, Advocate for NDMC

Mr. Amit Tiwari, Mr. Rohit Pratap Singh,
Advocates for State of UP
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appropriate mechanism can be introduced consistent with the

needs of environment.

29. The MoEF&CC is directed to constitute an Expert Committee
by including representatives from IIT Delhi, IIT Roorkee, IIM
Ahmedabad, CPCB, NITI Ayog and any other concerned agency
or department to examine the issue of appropriate policy for
conservation of ground water with a robust institutional
mechanism for surveillance and monitoring with a view to
enhance access to ground water for drinking purposes in OCS
areas by way of appropriate replenishment practices which can
be properly accounted and measured for as well as to sustain
the floodplains of rivers in terms of e-flows and other water
bodies. The MoEF & CC and MoWR may finalize the issue of
subject remain inter-se with regard to ground water reserve and

its quality.

30. The Committee may be constituted in two weeks and report of
the Committee may be furnished to the MoEF &CC and this

Tribunal in two months by e-mail at ngt.filing@gmail.com.

31. The Committee may also indicate the projection of its impact
study in light of projected data for the next 50 years (in phased
manner with action plan for each decade). Thereafter, fresh
guidelines be issued by the concerned Ministry and the report

furnished to the Tribunal on or before 30.04.2019.

32. The CPCB may constitute a mechanism to deal with individual
cases of violations of norms, as existed prior to Notification of
12.12.2018, to determine the environment compensation to be
recovered or other coercive measures to be taken, including

prosecution, for past illegal extraction of ground water, as per

18
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law. All the matters relating to illegal extraction of ground

water by individuals are disposed of with these directions.

33. The Expert Committee report, the new policy and challenge to

orders of authorities, if any, will be considered on the next date.

The matter be put up for above consideration in the first week

of May, 2019.

Adarsh Kumar Goel, CP
S.P. Wangdi, JM
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

January 03, 2019

Original Application No. 176/2015

(M.A. No. 1332/2015) and other connected matters
AK
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CRITERIA TO CALCULATE WATER CONSUMPTION

Table 1: Discharge of 4" Dia and 1 HP Pump

Annexure-VI

Discharge
Sl. No. Depth (Meter)
LPM m3/hr
1 25 50 3
2 43 40 2.4
3 59 30 1.8
4 69 20 1.2
5 77 10 0.6
Table 2: Discharge of 4" Dia and 2 HP Pump
Sl. No. Depth (Meter) Discharge
LPM m3/hr
1 60 50 3
2 98 40 2.4
3 124 30 1.8
4 141 20 1.2
5 165 10 0.6
Table 3: Discharge of 6" Dia and 3 HP Pump
Sl. No. Depth (Meter) Discharge
LPM m3/hr
1 17 200 12
2 29 175 10.5
3 41 150 9
4 50 130 7.8
5 62 100 6
Table 4: Discharge of 6" Dia and 5 HP Pump
Discharge
Sl. No. Depth (Meter)
LPM m3/hr
1 26 225 13.5
2 50 200 12
3 70 175 10.5
4 86 150 9
5 92 140 8.4
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